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that the said reports shall not be laid
before the House of the People."

—"the House of the People", I emphasise
these words. So, under this notification it is
only the Lok Sabha that may be denied the
Thakkar Commission reports. I do not know
the rationale for this kind of indulgence by
the Government. But I am very happy that
Rajya Sabha at least is under no such
embargo and therefore, through you, I would
request the Government of India to place
these very important Commission of Inquiry
Reports of the Thakkar Commission before
Rajya Sabha.

MR. CHAIRMAN; The notification is in
conformity with the Act and the Section. The
Commissions of Inquiry Act provides under
Section 3(4) that the appropriate Government
shall cause to be laid before the House of the
People or, as the case may be, the Legislative
Assembly of the State, the report, if any, of
the Commission. Therefore, the only place
where the report can be placed is the House of
the People and the Legislative Assembly and
it cannot be placed under this Section in
Rajya Sabha unless it is placed in the other
House. Therefore, there is no point of order....

(Interruptions)

SHEI LAL K. ADVANI; When I raisad
this point, I was aware that statutorily the
Government is obliged only to place it in the
other House, in the House of th, People. The
amendment of the statute also refers only to
the House of the People. But then we have
conventions which are not governed by Lok
Sabha. In Lok Sabha no questions can be
asked after a Minister makes a statement. But
in this House the convention is that we ask
ques” tions in spite of objections. So far as
the Chairman of this House is con* cerned, he
has always upheld the conventions Df this
House. Now, as I said, it is the convention of
this House to secure from the
Government all re-
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ports of Commissions of Inquiry. Even
though there was no statutory obligation,
these reports were always placed on the Table
of the Rajya Sabha. I see no reason why the
Thakkar Commission's Report should be
denied to us, unless the Government feels .
guilty about what is contained in the Thakkar
Commission Report. (Interruptions) I only
want that the conventions of this House must
be upheld.

MR. CHAIRMAN: There are two aspects.
(Interruptions). All of you please resume
your seats. There are two aspects. One is a
point of order. It is about the statutory
requirement and whether it has been
complied with or not. I have read out the
relevant section and have said that the Report
shall be laid only in the House of the People.
Therefore, there is no breach of any
regulation or rule or Act.

SHRI LAL K. ADVANIL: 1 said
"Convention".

MR. CHAIRMAN: There is no con-
vention. The second aspect is the request. It
is not a convention and there is no such
convention. The request is noted here by the
Minister and he will decide.

SHRI DIPEN GHOSH (West Ben gal):
Sir, what about the request?,

MR, CHAIRMAN: He has noted th
request.

CALLING ATTENTION TO
MATTER OF URGENT PUBLIC IM
PORTANCE

The situation arising out of non-implc
mentation of the Punjab Accord, th
Terrorist Activities in complicity wit
Foreign Powers, the Migration o people
from that State and the step taken by
Government to meet the situation

SHRI LAL K. ADVANI (Madhy
Pradesh): Mr. Chairman, Sir, I rise t call the
attention of the Minister t Home Affairs to
the situation arisir
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out of non-implementation of the Punjab
Accord and the terrorist activities in
complicity with foreign powers re« suiting ia
the migration of people from that State and
the steps taken by

Govenment to meet the situation.

THE MINISTER OF HOME AFFAIRS
(SHRI BUTA SINGH):  Sir,..

SHRI LAL K. ADVANI: Sir, we have not
got a copy of the statement that he is reading
out.

SOME HON. MEMBERS: We have not
received them.  (Interruptions) .

SHRI BUTA SINGH: We have already
supplied and it is being circuited.

SHRI A. G. KULKARNI (Maharashtra):
Sir, as you know, the annexure to an answer
was not available. Now a copy of the
statement is not available. At least, Sir, you
ask the Secretary-General to see that the
papers are called for. Otherwise, we cannot
work here. Without annexures, without
papers, what can we do?

MR. CHAIRMAN: I too have not re-
ceived a copy of the statement.

SHRI BUTA SINGH: I have already
supplied it to the Secretariat, Sir.

MR. CHAIRMAN: This is not proper. The
statement should be made available to the
Members so that they can follow when you
read out. Otherwise how can they follow? It is
a difficult thing. (Interruptions). Now the
Office is distributing it. Have all of you got
the copies? All right. You can start now, Mr.
Minister.

[22 JULY 1986]

SHRI BUTA SINGH: Sir, the violent and
anti-national activities of the extremists elements
in Punjab have been causing great concern. The
Central Government is in constant touch with the
State Government and is providing necessary
assistance to deal with the situation. Intelligence
and other information regarding terrorist
activities is being shared with the State
Government on a continuous ! basis. On the
request of  tht Stste

Matter of Urgent 202
Public Importance

Government adequate para-military force has
been made available for internal security
purposes "Tn the State. The Director General
of Police, Punjab, has been made responsible
for proper coordination and exercises full
control over the personnel of CRPF and BSF
deployed in the State. He has been designated
as Additional DG of BSF/CRPF for the
forces deployed in Punjab and he has been
provided adequate assistance at the officer's
level.

The security arrangements on the borders
have been strengthened to check infiltration
and movement of terrorists across the border.
Concerted anti-terrorist and counter terrorist
operations have been mounted particularly in
the districts of Amritsar and Gurdaspur.

The law and order machinery in Punjab has
shown greater determination in recent weeks
in tackling the terrorist problem. A number of
extremists have been arrested and some have
been killed in police encounters. A large
quantity of arms and ammunition of various
kinds has been recovered from the arrested
terrorists.

Information about Pakistan's assistance to
terrorists and their complicity in terrorist acts
has become available through various sources
including interrogation of  persons
apprehended at the borders on their return
fom Pakistan. This includes provision of
arms, financial assistance, guidance and
training to indulge in acts of terrorism. The
matter has been taken up on several occasions
both in writing and verbally with the
Government of Pakistan through diplomatic
channels.

On account of violent activities of
terrorists a number of Hindu families have
shifted either from rural areas to the urban
areas within the State of Punjab or have
moved to other States.

The Chief Minister of Punjab and I met the
Hindu migrants In Delhi on 2nd July, 1986.
The Chief Ministtr of
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Punjab while assuring the migrants of their
safety, persuaded them to return to their
homes in Punjab. It has now been decided
that Delhi Administration will provide
lodging facilities until their return to Punjab
is facilitated. The migrant families will also
be given a suitable amount to meet their food
needs.

In a letter addressed to the Chief Minister
of Punjab on 4th July, 1986, I suggested that
immediate steps be taken to instil a sense of
security amongst members of the Hindu com-
munity so as to check their movement out of
Punjab. I also requested him to depute
prominent leaders of the State to persuade the
families to return to their homes. The
Government of Punjab and other concerned
State Governments have been advised to re-
view on a continuous basis the situation
arising out of movement of Hindus and to
take necessary steps to persuade such persons
to return to their homes and also to ensure
that no untoward incident takes place.

The Government of Punjab have informed
that a number of steps have been taken to
protect the lives and property of Hindus and
to set at rest the apprehensions in their minds.
These measures include deployment of
additional companies of para-military forces,
setting up of special squads in each district
with the specific task of apprehending top
extremists, deployment of CRPF in 33 focal
points in Amritsar district and deployment of
BSF in 75 focal points in Gurdaspur district.

Two Ministers of State of Punjab
Government  accompanied by  senior
Government officials visited Karnal in
Haryana to persuade the migrant families to
return to their homes. Prominent persons like
the President of Punjab Brahmin Sabha have
also been associated with these teams. The
State Government hav, set up an All Party
Committee headed by their Miniiter of
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Agriculture ior contacting tne minority
community families in the district of
Amritsar. A similar Committee has also been
set up in Gurdaspur district.

The Government is committed and
determined to take all possible measures to
ensure the security of lives and property of
all the citizens.

The Government has been earnest in
implementing the various items of the
Memorandum of Settlement on Punjab right
from 24th July, 1985, the date on which the
Memorandum of Settlement was signed. The
House is aware that 7 items have already
been implemented. Action has been initiated
to implement the remaining 4 items,

[Mr. Deputy Chairman in the Chair]

The Chief Ministers of all States/ Union
Territories have been requested to convey
their views on the legislation in regard to the
All India Gurdwara Act. As for the item
regarding the sharing of waters, a 3-Member
Tribunal has been constituted on 2nd July,
1986. Several steps have been initiated by the
Central Government and Government of
Punjab for expediting the construction of
SYL canal. With regard to the promotion of
the Punjabi language, the Ministry of Human
Resource Development have taken a number
of steps and a plan of action has been chalked
out by them in this regard.

Regarding the item pertaining to the
territorial claims, Mathew Commis-mission
was appointed on 20th August, 1985 to
determine specific Hindi-speaking areas of
Punjab which shali go to Haryana in lieu of
Chandigarh. Since the Mathew Commission
was unable to do so, the transfer of territories
In terms of item 7.3 of the Accord could not
be effected on 26th January, 1986. Following
the Mathew Commission's report discussions
were held with Chief Ministers of Punjab and
Haryana and in tht light of tha above
discussions,



205 Calling Attention io a

a Commission consisting of Shri Justice E. S.
Venkataramiah, Judge of the Supreme Court
of India, was constituted on 2nd April, 1986.
The Venkataramiah Commission submitted its
report on 10th June, 1986. Immediately on
receipt of this report, the Chief Minister of
Punjab was requested te send his proposals
specifying the 70,000 acres of land area in
Punjab to be transferred to Haryana in lieu of
Chandigarh as recommended by the
Commission. The Chief Minister of Punjab
did not send his proposals in this regard and it
was, therefore, decided to refer the question of
specifying the territories consisting of about
70,000 acres to be transierred from Punjab to
Haryana in lieu of Chandigaih, to Hon'ble
Justice D. A. Desai, retired *Judge ot the
Supreme Court of India and Chairman of the
Law Commission. A resolution dated 20th
June, 1986 was notified and Hon'ble Justice
Shri D. A. Desai was requested to submit his
recommendations specifying the areas to be
transierred from Punjab to Haryana in lieu of
Chandigarh, not later than the forenoon of
21st June, 1986. This time limit was fixed
keeping in view the resolve of the
Government to transfer Chandigarh to Punjab
and the areas in lieu thereof to Haryana si-
multaneously within the set deadline.
Subsequent to the resolution dated 20th June,
1986 referring the matter to Shri Justice D. A.
Desai, the said resolution was> amended on
21st June, 1986, as per text settled in consulta-
tion with the Chief Minister of Punjab and
accepted by him. The amendment substituting
15th July, 1986 for 21st June, 1986 appearing
in the Resolution dated 20th June, 1986, was
made on the written request of the Chief
Miinster, Punjab, who requested that the
transfer of Chandigarh be postponed till 15th
July, 1986. Further the amendment prescribed
that Shri lusticg Desai should keep in view the
parameters stipulated in para 7.2 of the
Memorandum ot Settlement consider the 80
villages measuring about 45,000 acres
identified by Shri Justice Venkataramaiah
Commission provided they fall within the
purview of para
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7.2 of the Memorandum of Settlement. These
two amendments had been made with the
specific approval of the Chief Minister,
Punjab.

The Chief Minister of Punjab informed in
writing on 10th July, 1986 that as he was pre-
occupied with improving the law and order
situation in fhe State, he would like to discuss
at a later date issues pending before Shri
Justice D. A. Desai and that in view of this,
the transfer of Chandigarh on July 15, 1986
may not be feasible. Accordingly, the
resolution appointing Shri Justice D. A. Desai
has since been suitably amended by another
resolution dated 14th July, 1986.

I would like to reiterate Government's firm
commitment to implement the Punjab Accord
with the cooperation of Punjab and Haryana. I
would also like to assure the Hon'ble
Members that Government will spare no
efforts to contain and eradicate the activities
of extremists. Terrorist activities have no
place in a democracy and I seck the
cooperation of Hon'ble Members and Leaders
of various Parties in restoring and
maintaining conditions of peace and harmony
in the State.

SHRI LAL K. ADVANI: Mr. Deputy
Chairman, Sir, at the very outset, I would like
to caution the Government against any
complacency in the mattei of this anti-
terrorist campaign that we have undertaken
and in respect of which the Government
claims to have achieved a measure of success
during the last fortnight or so. I see some
traces of this inclination towards com-
placency even in the statement when the
Government compliments itself on th,
success that they have achieved and the
determination that the State Government has
shown insofar as these violent terrorist
activities are concerned.

I may recall that shortly after Mr. Rebeiro
took over in Punjab, perhaps a fortnight or so
later, he also came out with a statement that
the terrorists are now on the run and the situa-
tion is now fast Improving. Periodically w»
hav* bHD having etatamantfl
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of this land from the spokesmen of the
Ceniral Government and the  State
Government on the basis of the arrests maae
or tne death of terrorists in encounters. 1 have
a feeling that this mooa oi compiacency may
become en-Uencned. 1 would line to caution
the Government agamst it and like to tell it
thai so far as the touchstones of success iu
Punjab are concerned, it is not tne number of
terrorists we are able to kill in encounters; the
touchstone is, how does the common man in
j‘unjao teel? Does he feel secure? The
touchstone is: Has the migration stopped?
And when I refer to migration, 1 am not
referring to migration only from Punjab to
Delhi or from Punjab to Haryana or from
Punjab to Kajasihan or Punjab to Himachal. I
regard even those families who have been
living in the villages and who leave their
hearths and homes and go and ta*e sneiter in
Ludhiana or Amritsar or in the larger towns
and cities nearby as migrants. They are abe
migrauts because they are leaving tneir
hearths and homes. Has that mi-graiion and
that motion stopped? And the "st touchstone I
would like to mention to the Government is
that those who have migrated already either to
the cities or to the towns of Punjab or to the
adjoining States like Delhi, Haryana,
Himachal or Rajasthan or Uttar Pradesh or
Maharashtra—there have been people going
as far as Bombay and Calcutta; and these
figures have been given by the Home Minis-
try iself on the number of families
migrating—are these migrants in a mood to
return to their hearths and homes?, These are
the touchstones by jyhich I am going to judge
the Government's success or failure in this
campaign against terrorism and violence.

Sir, this Call Attention that 1 have given
today has four ingredients. First relates to
non-implementation of the Punjab Accord.
The second is about the ten ori st activities.
The third component is the complicity of
foreign powera.

And th* lust *nd th* fourth component
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iy migration of people. Now, I would like io
deal very briefly with all these four
components and then pose my questions to
the Home Minister.

Sir, so far ag tlie Punjab Aceord is
concerned, paras 13 and 14 of the Home
Minister's statement are eloquent comments
on the manner in which the Government has.
bungled the situation. Of course, there are
views in the country. The 'Times of India'
wrote an editorial w.th this caption that the
Punjab is dead. But whether th, Punjab Ac-
cord is dead or alive, no one can deny that the
Punjab Accord is in a mess. It is in a soup
even with regard to thiy one single issue of
territory There are various other issues in the
Accord. You have mentioned the other issues
also.

So far as territorial accord is concerned,
and the territorial dispute is concerned,, there
were two components. One provision related
to the transfer of Chandigarh to Punjab and
Hindi-speaking areas in Punjab in lieu thereof
where there was to be an exchange of Punjab
to Haryana. Sir, I am sorry to say that the
manner in which the Government of India has
been appointing commission after judicial
commission, hurriedly drafting it, terms of
reference and altering them at leisure, ha* not
only brought the Government of India into
contempt but even the institution of judicial
commissions into ridicule. After all, it is
patently ridiculous—I do not know who
suggested it and how the Government agreed
to it—it is patently ridiculous for tha
Government to appont a Comnvsrsion and
ask it to identify 70,000 acres of land within
12 hours to be transferred to Haryana. How
did we agree, how did the Government agreed
to this k'nd of ridi-culous proposal? You have
to explain. The deadline was 2lst.
(Interruptions) At that very stage you should
have contacted Barnalaji and said that this is
the position, what do We do? I am sure the
Chief Minister himself would have agreed,
"all right, you extend the time. After all, he
ha, his own problems. But this kind of
handling, this kind announcement of
commissions certainly brings the Government
as well as the judicial commissions into
ridicule. I wish it had not been done. The
more touchy part ii still there, i.e. the problem
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about river waters. The Home Minister will
recall that the aceord says that the SYL cana,!
shall be constructed and competed by the
15th of August, 1986. Now 15th August 1986
i just three weeks away, what is going to
happen? I would like to know from the Home
Minister as to what is the progress that we
have made in this regard. How can the accord
be implemented in this regard? How do we -
ensure construction and completion of the
SYL canal by 15th August, 1986? And, if it
is not completed, I am sure my friends from
Haryana, they would have certainly a reason
to protest about it. This if an important part of
it.

Sir, let me refer to the terrorist activity;
in Punjab. Till some time ago, terrorist
activity in Punjab way directed at selected
persons. It was selective killing of political
leaders, of religious leaders, of policemen,
of pressmen, of those who were opposed to
Khalistan or who were opposed to terro
rism and were reso'utely campaigning

against it, whether they were
policemen, whether they were poli
ticians, = whether  they  were  press

men or whether they were religious
leaders, they were identified and they
were selectively killed. This was the
phase of terrorism in Punjab till some
months back. But during th, past few
months the phase has changed. Occasional
ly, some selected persons also may be kil
led, as, for instance, my colleague in
Gurdaspur district; Mr. Ram Lubhaya, or
some Congress men in some districts may
have  been  killed. = But,  generally
speaking, the objective of terrorist
activity during the last four months
has been far more Sinister and that is
somehow to strike terror in the Hindus
living in Punjab and make them mig
rate from Punjab. Unfortunately, the ter
rorists-have  succeeded » so,. extent.
How many families h'ave migrated.
is not very relevant. The Gov
ernment of Punjab sometimes
keeps on playing down tho
figures and siys, the number is not very
large. Whether the number of families
who have migrated is one thousand or five
thousand or forty thousands, as some have
said...
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SHRI SHANKAR PRASAD MITRA
(West Bengal): Up till now the number has
not been disclosed.

SHRI LAL K. ADVANI; The Government
of India has disclosed some number. But it is
of families who have left Punjab and who
have gone and who are in some kind of camps
in Delhi or in Haryana or elsewhere but many
people who have migrated are not living in
camps. They have either taken up a small
lodging of their own or they are staying with
their relatives and there are many families in
which only the female members have been
sent to other places while the male member is
still staying over in Punjab trying to dispose
of his property, which he is unable to dispose
of. But, as 1 said at the outset, when you think
in terms of the size of migration, you should
take into account also those families who
have left the villages and gone to nearby
towns or cities. They are also migrants. They
are also displaced persons. They have been
displaced from their hearths and homes.

In this statement for th, first time a
promise has been made, it has been said: It
has now been decided thai Delhi
Administration will provide lodging facilities
until their return to Punjab is facilitated. The
migrant families will also be given a suitable
amount to meet their food needs.

Sir. I have had occasion to visit the seven
camps in West Delhi here, including the camp
at Janakpuri, which the Hon. Home Minister
of Government of India accompanied by the
Chief Minister of Punjab visited and there he
had a personal experience of th, mood of the
people. When I also went there along with my
colleage, from the Delhi BJP” the first thing
that they toid m, is that for God's sake do not
ask us to go back. "We cannot go back' and
started showing us letters that they had
received: 'Quit this place by such and such
date; otherwise consequences will follow'.
Where Such letters come to say one hundred
people telling them 'If you do not leave by
21st June, you will be killed and your 'family
members will be
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butchered' and after one hundred persons have
received such letters and two of them are
actually killed, the consequence is that, all the
hundred would feel scared and start fleeing.
And this is precisely what is happening.
Therefore, the first thing they told Ug was;
'Please don't ask us to go back' and when the
Chief Minister of Punab suggested to them or
tried to persuade theru, what happened? Facts
and figures were given to the Chief Minister
and he was asked: '"You are asking us to go
back. Can you go to Punjab without any
security? Names were mentioned that Mr. so
and so was along with you and these are th?
people who are supporting terrorists.

Sir, my specific question in the context of
terrorist activity is, ig it not a fact that to
day in the political set up of Punjab, here
are elements who are colluding with the
terrorists? It was bad enough for the police
to be mixed uP with terrorists. The police
does not command any confidence in Pun.
job today The BSF and CRP do com
mand  some  confidence but their
training is of a slightly different
nature than  that of  tfo army
and  therefore = we  had.  demanded
that in the three border districts army
may be deployed. We do not aisk for de
ployment of army in the whole of Punjab.
We demanded deployment of army in three
of th, border districts. Two have been men
tioned here; Gurdaspur and Amritsar wher,
the migration has been the maximum, and
th, third district is Ferozepur, and we said
that there the presence of the army is even
otherwise needed, that being the border
area. Where infiltration from across the
border is connected with terrorism, it,
therefore, becomes all the more imperative
that army be deployed in these three dis
tricts entirely in assistance with th, civil
authorities. We never pleaded that thi; be
given to the army, But unfortunately the
Government has made this also a prestige
issue. The situation is bad. Ask any person
there and he says that so long as the army
does not come, we do not feel secure.
Maybe; with deployment of the army a
psychological relief could be providedfl
Also, there is a difference between the
training of army and th,? training of
BSF ind tha CRPF. Ip tbis
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context, I asked som, peopl© in the army also
some senior persons I was happy to

read a very elaborate rationale, advancing
cogent arguments, from no one other than
General S. K. Sinha ag to why in these three
districts deployment of army is necessary.

After all, we have provided in the Con-
stitution and in the law that in certain cir-
cumstances, civil authorities may invoke the
assistance of army authorities. This has been
don, with th, full knowledge that the function
of the army is not policing and that ordinarily
thiy should not be done. But there may be
situations, there may be circumstances when
the police and the paramilitary forces do not
measure up to the challenge and to the threat
and then, army must be deployed. I hold that
Government by delaying this matter has in a
way contributed to the migration, otherwise
migration may not have taken place. The peo-
ple in Punjab who ar, even otherwise bold and
valiant have been facing this kind of situation
for the last many years without being
dislodged 'an, upset and are sticking to their
heart'hs and homes. I feel if the Governmen'-
had acted in time, this would not have
happened.

I would tike to conclude with a reference to
foreign complicity. Here, the Government has
said: "Information about Pakistan's assistance
to terrorists and their complicity in terrorist
acts has become available through various
sources including interrogation of persons
apprehended at the borders On their return
from Pakistan. This includes provision of
arms, financial assistance, guidance and
training to indulge in acts of terrorism." I
cannot regard anything as a more unfriendly
act that what has been stated. if it is true. I
would think, in a situation of this kind, it j
really preposterous for the Government of
India to keep on making friendly overtures to
Pakistan, about enlargement of trade relations
and all that. At the same time, I am conscious
that though statements of his kind have been
made by the Government for the past several
years, we have not been able to convince the
world that this is true. I do not know why.
Here. 1 have with me a statement made by
Shri Shiv Shanker in London that the
Government' of India is in possession of
photographs °f training
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camps organised in a neighbouring country,
obviously meaning Pakistan, to train these
terrorists. I see no reason why we should
keep it to ourselves. Let us show it to the
world. I dem'and, a white paper be published
on Pakistan's hand in Punjab terrorism.
White paper is not such a rare document that
it should b, published only once in a decade.
In other Parliamentary democracies like
the U.K., white paper is a very normal device
for informing people, for informing Parlia-
ment, about important facts. [ think, facts in
this regard ,re important. Facts should be
placed before Parliament. Facts should be
placed before the world, how Pakistan has
been encouraging and abetting terrorism in
Punjab.

I am of the view that at the outset, it was
°ur mistakes, our bungling, which led to the
kind of situation that h'as developed j, Punjab
It was not Pakistan's creation. But once we
allowed , situation of this kind, (nce we
allowed it to take roots, Pakistan has been
trying to take full advantage of it. It is then
t'hey started aU this. The dates in thig regard
would be very crucial yery pertinent. I
would, therefore, like to know, when these
training camps were organised, where were
they organised ,nd who were the people who
were dealing with it? There j; no reason why
Government of India should be hesitant t;
place these fact, before Parliament

Lastly, Sir, these days, a major operation
has been undertaken, to deal with the
ter'orists. But only this morning, I saw a
statement made by the Punjab Revenue
Minister, Shri Major Singh, describing the
operation as a fraudulent operation
'Operation fraud'. This is ,t the first time
that such Ministerial statements have been
made. Even eariier, in the month of April, I
saw a statement made by a Punjab Minister,
which surprised me. Can the Government be
divided on this? Can Ministers in the Govern-
ment keep on making statements of
this  kind? In the month of April,
a po'ice report had  been submitted
indicting two or three Ministers and these
Ministers continue to be in the Government.
Iam  unable to undttrttsnd this  becaus*
her*,in this
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statement, which he has placed before us, the
Home Minister himself has admitted' The
Central Government js in constant touch with
the State Government and is providing
necessary assistance to deal with the situation;
Intelligence and other information regarding
terrorist activity is being shared wit'n the State
Government on , continuous basis' Am I to
understand that even though these Ministers
are mixed up with the terrorists and the
Government of India wants these Ministers to
be dropped, the Chief Minister of Punjab is
not willing to do so? As far as my reading
goes, ,ll that is "happening or not happening
in Punjab, in (o far as the anti-terrorist
campaign is concerned, has the endorsement
of the Central Government. If the Government
of India had ,sked the Punjab Chief Minister
to throw out the Damdami Taksal and the All
India Sikh Studemg Federation who had seized
control f the Golden Temple, On 26th
January and allowed Khalistan flags to be
flaunted from the spires of the Golden
Temple, I am sure, Barnala would have taken
action on that very day. But the Government
of India did not advise him to do so. Three
months later, when the five Granthi; in the
Golden Temple called a Press conference and
made the announcement declaring Khalistan,
Government of India work up and asked
Barnala to take action. He took action and did
the repentence also subsequently. He did what
he was asked to do. My point is, why should
the Government b, half hearted on this? If we
want tp succeed in the campaign against
terrorists, it is not sufficient merely to kill
terrorists in encounters. It is not sufficient
merely to arrest terrorists, we ca, arrest them,
but the police, the administration and above
~11 the political set-up must be cleansed (f all
such elements who have .ven the slightest
sympathy towards these terrorists or these
secessionists. I am sorry, the Government of
India has not been abl, to achieve this and
unless it achieves this, this operation cannot
succeed.

Sir, I think the rebel Akalis have done a
grave disservic*  tp th* country by
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identifying themselves with the terrorists.
I did not expect this of Mr. Prakash
Singh Badal at least with whom wc have
worked together in Government and
about whom, generally, people in Punjab
used to believe that he is the most sober
person and . is the person or the Akali
leader most committed to Hindu-Sikh
unity Unfortunately, his utterances and
actions these days have disappointed the
entire society. As I said, it is a grave
disservice to the country that they have

done by identifying themselves with
these terrorists. They havo been
asking the Government of India to

bypass Mr. Barnala and negotiate  with
the Damdami Taksal and the Sikh Students
Federation. 1 was dismayed by what Mr.
Badal said, I was dismayed by what 'Mr.
Tohra said. But I was cenainly shocked when
I read in the papers that in distant Aizowl the
Prime Minister declared that he  was
willing to  negotiate with them, he was
willing to discuss with these people aU
questions aU issues. Subsequently, when Mr.
Tohra came out with a statement, laying
down certain pre-conditions for talks, the
Prime Minister tried to go back on What he
said. Sir, I would like t, warn th, Govern-
ment that any dilly-dallying in this regard,
any hesitation in this regard or any confusion
i, mind in this regard is going to affect the
Punjab situation very badly, Let us b, clear in
our mind and let Government very
categorically  declare that with those who
subscribe to violence directly o, indirectly we
are going to have no talks, no negotiations,
under no  cir-cumstences. There is no
question (f conditions or pre-conditions. It is
not because of Mr. Tohra's pre-conditions
that you have timed down the proposal for
talks but basically you must affirm that
you cannot talk to the Damdami Taksal and
the AU India Sikh Students Federation who
have t'U now always subscribed to this path of
violence.

So, Sir, my specific questions are with
regard to;

(1) A commitment in »o far as these
elements are concerned, that no talks witfa
th«M «»m»nt®

I RAJYA SABHA]

Matter oi Urgent 216
Public Importance

(2) A White Paper on  Pakistan's note
about migrant.

(3) What Precisely  ,re you going to
do about the migrants who have come
to Delhi, because Delhi is the Union
Territory. Are you going to advise other
States where they have gone? Is it
possible for the Government to form a
committee under the Home Ministry
involving aU the Chief Ministers of States
where these people have gone and the
Chief Minister of Punjab to ensure that s,
long normalcy is restored in Punjab, full
relief and rehabilitation will be given to
these migrants?

Thank you.

MR DEPUTY CHAIRMAN; Since there
are *a large number of speakers I would
request the hon. Members to confine
themselve; to the clarifications only-

SHRI CHITTA BASU (West Bengal): Sir,
at the outset let rne make ft  clear that the
Punjab Aceord constitutes the sheet anchor
of the desired political solution of the
problem. It is strange to note that an
impression has gained  ground today that
the Rajiv-Longowal agreement is dead
because it has failed to transfer Chandigarh to
Punjab as per the schedule. Sir, I would I'ke
to make jt dear that th, country cannot afford
to allow the Punjab accord to die because
it js on thig basis that the problem can b,
effectively solved and also  solved in the in-
terest of the nation's unity, integrity and
security.  Therefore, none shou'd be allowed
to take the position that Punjab Accord
should die and it should not be implemented.
Whatever might have t>en the set-backs in the
past in th, matter of implementation, the
Accord has to  be salvaged and salvaged
with all seriousness and sincerity.

While emphasising upon the need of early
and quick implementation of the Accord I am
tb say that the Government of India has not
been serious in the matter of implementation.
Its approach has always been, right from the
beginning, one of
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leisurely intervention, not serious enough | in
understanding th, implications of thei Accord
ahd that too in the interest of the nations unity,
integrity and security. Let me elaborate my point
within a short space) cf time. Mathew
Commission was appointed. Everybody will
agree with me that ie was a futile exercise. It was
quite known that Abohar and Fazilka have no
contiguity with Haryana. It was a well known
fact. It was not unkonwn either to the
Government or to the Chief Minister of Haryana.
I would say that this was precisely because of
this that the 1970 Award on Chandigarh had to
provide for a corridor. Therefore, it was not un-
known that the principal of contiguity which is
ingrained i, the Punjab Accord in respect of
transfer of territory cannot be satisfied in re'ation
to Fazilka and Abohar. My question is, is it net a
leisurely approach to the problem of implemen-
tation of thj Accord? Was it not meant to delay
the implementation of it knowing fully well the
basic facts involved in the issue?

Then, Venkataramiah Commission was
appointed and I am surprised to note that the

recommendation  made by Venkataramiah
Commission was not properly interpreted.
There was a controversy regarding its

recommendations and that controversy was
raised by the Government - I will accuse, by th»
Home Minister himself, particulirly with
reference to jurisdiction or purview of clauses
72 and 7.4. The Accord was very clear
regarding the purview of clauses 7.2 and 7.4.
Above all, aU areas to be transferred were to be
identified on the bnsis of three conditions - (1)
laneauage, (2) contiguity and (3) village as a
unit.  Inter alia I want to mention that clause
7.2 of the Accord relates to transfer of
Chandigarh and Chandigarh alone. It has
nothing to do with the claims and counter-
claims by the Governmsnt of Haryana or

the Government of Punjab. Why it was not
made absolutely clear that the
recommendation of Venkataramiah

Commission was under the purview of clause
7.2 of the Aceord? As I have mentioned
earlier, it is my accusation that this wronc
interpretation was given by the Home
Ministry only to further add to the
complications of the situation.
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Lastly, what about the Desai Commission?
It is ridiculous and it is better not fo mention
it again as it has already been mentioned not
only by Mr. Advani here but on many
occasions. Sir, these are instances of how th-
Government bungled the issue, particularly in
relation to implementation of the Rajiv-
Longowal Agreement.

Sir, the Akali Party is not above criticism.
They are also to be criticized cons
tructively. My criticism of the Akali
Party is that they failed to rise equal to the
occasion and implement the mandate they
received in the last election They did
not muster sufficient courage to deal strong
ly against th= terrorists. They were alio
hesitant and the basic reasons for this he
sitancy are: The Akali Party still believes
in religion-based politics. They are still
thinking in terms of Panthic Government.
Let them make it clear That Punjab be
longs not to Sikhs alone. Punjab does not
belongs also to  Hindus  alone.
Punjab belongs to Hindus. Punjjab belongs to
Sikhs. Punjib also belongs to the people of
other commonities and other religious faiths.
How is it that "™ Akali Government always
speaks in terms of a Panthic Government and
not in termg of the Government of Punjab not
based on Panthic unity? Therefore, these are
the reasons for the weakness of tht Akali
party and the Akali Government.

Whatever may be the earlier position taken
by them, the recent position and stances taken
by the brealc-awiy group led by Mr. Prakash
Singh Badal—T am sorry to make this
comment—ultimately go to support and serve
the purpose of the terrorists i, Punjab. I don't
know whether they understand the implication
of the support extended to them. In this
connection 1 would also like to ask how was
it that the Prime Minister made a statement
that he is also prepared to talk with them the
Damdami Taksal 'and the All India Sikh
Students Federation, knowing the
implications of it.

Sir, involvement of foreign h”nds has been
the constant refrain of the Government. Then
why does not the Government bring forward
the evidence of involvement of foreign
powers, particularly Pakistan, the United
States of America, the U.K.
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and Canada because that constitutes a weapon fc

isolating the terrorists from the broad Sik

masses? It cannot be denied that th, terrorists stil
enjoy some kind of sympathy from the Sik

Community. It will be wrong to assume that the

are not enjoying any sympathy. Sir you will ex
cuse me when I say this, but if you are really t

fight against the terrorist cam- ' paign, a counter-
campaign is necessary. And this counter-
campaign can be successful only when th©
people are mobilized against the terrorist
campaign. In order te educate the broad masses
in Punjab, Hindus or Sikhs, it is necessary to
expose the wrongs, to expose the evil and to
expose the conspiratorial actions of the foreign
powers who are interested only in destabilizing
this country. This involves the security of the
counlry and no responsible Government worth its
name can ignor” tim aspect.

. Therefore, Sir, I am constrained to note
that there has been no consistent effort
on the part of either the Central Govern

ment  or the  Akali Govern
ment thera in Punjab to mobi
lize the masses against the terrorists

to unleash a counter-campaign and isolate
the tiny groups of terrorists from the broad
masses of Punjab. In this connection,
sometime ago, only a month or one-and-a-
half months before, , Standing Committee
on Punjab was set up consisting of mem

bers  of the National' Integration Council
under the  chairmanship  of the late La
mented Babu lagjivan Ram. It did not

work. Does the Government propose to
activate that Committee? At least it held
out a hope before me that that will work
on the basis of po'itical understanding and
assessment of the problem. Again 1 rei
terate that the Punjab problem is not merely
a problem of law and order, but the Pun- 1
jab problem is political problem and has to
be solved politically based on po'itical as-
ssessment of the actual situation prevaling
there.  Terrorism today is a political phe- ]
nomenon and his terrorism can be fou
ght only by political attitude, political pro
gramme, rx'litKnl campaien and bised on
the political assessment of the situation.
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My question is whether the Government will
activate that political campaign. If not, what
is the other alternative?

MR. DEPUTY CHAIRMAN: Please con.
elude now.

SHRI CHITTA BASU: The construction of
the SYL Canal ;¢ a part of the agreement. The
accord cannot be treated in a piecemeal
manner. One is related to the other. What is the
progress cf the construction of the SYL Canal?
Does the Government of India propose to take
over the construction of the SYL Canal in order
to assure the people of Haryana that they will
gel their due as per the accord? If not, what
further steps does the Government propose to
take ;, the matter of completion of the
construction of the SYL Canal by ' the 15th of
August?

Sir, it has been very much clearly stated in
the statement of the hon. Minister, the
involvement of the foreign powers. Here the
question of the border security assumes' great
importance. Does the Government propose to
seal the border or does the Government
prdpose to have a programme or a scheme to
de-populate certain areas, border areas and
keep strict vigilance so that the infiltrators

cannot enter into the Indian soil and
encourage the terrorist activities within
India?

These aTe the three specific questions
which I intend to put for clarification. I will
be glad if the hon. Home Minister desires to
reply to these questions. '

MR. DEPUTY CHAIRMAN: Mr. Krishna
Kumar Birla. Not present. Mr. Murlidhar
Bhandare. We will adjourn for lunch now.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE (Mabharashtra): You always call
me in two instalments, pre-lunch and post-
lunch.

MR. DEPUTY CHAIRMAN: We will
adjourn now and resume at 2 P.M.

The Hous.; the, adiourned for
lunch at fifty-eight minutes past
twelve of the clock.
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The House re-assembled after Luneh at
two minutes past two of the Clock.

Mr. Deputy Chairman In the Chair.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE; Mr. Deputy Chairman, Sir, we
are diseussing an issue which raises some of
tlie most fundamental questions of grave
national concern. The issue raises in the
forefront the question of unity and integrity
nay, it raises an even more important ques-
tion of the survival of democracy itself,
whether we will yield to the politics of
violence, whether w, will succumb to the use
of a gun or whether we'will preserve and
uphold the high democratic values and
standards which have bsen , matter of pre-
stige for our nation.

It is very easy and facile to criticse 'ac-
cords', accords which get into some difficulty
while implementing. I do not want to say as ,
lawyer, but even a layman hardly cornes
across agreements which do not run into
difficulties. But it cannot be forgotten that
these accords have brought us nearer
democracy; and a distance which we have
covered in punjab or for that matter betwee,
insurgency and democracy in Mizoram is
difficult t, calculate in terms of miles or time.
It is unimaginably a long distance covered in
an unimaginably short time and it has, if I
may say with all humility and respect to my
colleagues in the Opposition, taken our
country a step forward and not a step
backward. Therefore, when w,; talk about the
Punjab problem, we must remember that the
Accord was the beginning of the restoration of
democracy in that State. Therefore tho Accord
is a must and at al! times remains basis of
democracy in that State. But one cannot find ,
complete connection between the Accord and
disturbing  conditions  particularly  the
ebnditlions (of terrorism and violence which
are prevalent i, Punjab. Manv of us have our
own views and wa feel that the connection
between violence and the implementation or
the ncn-im-plementation of the Accord is
really very thin -<nd imasinarv. I hav,= .,y
own doubt that even after the Accord is com-
pleted, implemented whether violence will
completely disappear.
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SHRI LAL K. ADVANI: On that I agree

with you.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: Obviously the extremists, the
terrorists have altogether different designs.
They are not within the Constitutional
framework. They are not within the patriotic
apparatus of our country. When we look a
this problem and whe, we say that it is a
problem which is political as has been rightly
pointed out by the hon. Msmber, Mr. Chitta
Basu, one must look at the political apparatus
that is available to solve this pioblem. We
have an elected Government i, Punjab and
the responsibility primarily if not soley of
preserving law and order is on that
Government. What th, Central Government
ca, do, it
is doing and nobody has any comphint
that it is lacking in its efforts to back it
up fully. T think it is the duty cf every
one of in this House and outside to back
up that Government fully. It is a matter
of tragedy that this democratically
elected party which formed
the Government should have soon broken up.
I remember the days when we were out of
power and Janata came into power. Sir
believe me nobodv must have praved more
fervently than I that they should remain in
power for full five years, because that would
have been the beginning of a very strong
democracy in the country. If today we find
that regional lism, communalism and other
flssiparous, parochial and divisive forces are
strengthening because of the absence of any
national alternative. Likewise despite my
grave premonition, serious apprehensionsi
and misgivings 1 really wish to the Akalis
That t'ney continue unitedly and they full-fill
the task and discharge the trust which the
people of Puniab had shown in th"m.
Ultimately the difference of vote, w?s less
(hen 1 per cent what we polled and whnt the
Akalis polled. But I am very pained to admit
that my fears came true nnd they broke up. I
can understand their breaking UP but they
broke up in a mannT that the dissident group
shows to side with



223 CaHing Anention to a

[Shri Murlidhar Chandrakant Bhandare]

the terrorists and the extremists. 1 am
discussing the political apparatus which is
available to us- The result was damning it
beyond expression and what happened was
that instead of strengthening demo-' cratic
forces this plea had the effect of
strengthening the forces of terrorism and I do
not want to mention the names But their
conduct is amazing and they will be held
answerable by future generations. Today we
find even this splinter group is. about to break
now—few on one side and few on the other.
All this will only lend support to the terrorist
activities which will not strengthen the
political forces of democracy, In this
connection, the last incident which has
happened was a democratic process, and one
must welcome and one tods it a little
heartening and that is the election of our
colleague General Jagjit Singh Aurora to tbis
house. Il has shown that the majority of the
legislators are still for a democratic process. It
has shown that those who are against the
democratic process are only a handful and
therefore when We discuss this question in all
its dimensions and I have rarely come across
such a calling attention which has been so
vitally worded. Of course. it could have been
put under a very comprehensive umbrelb of
the Punjab situation today but I am glad that
it has-been split up into various components
because it is necessary not only to deal wiih
those components individually and separately
but also to take an integrated, comprehensive,
unified picture of the situation. Therefore, let
me first turn to rh» implementation of the
Accord hecause Accord as I said is the basis
of democracy and restoration of democracy.
The main difference is the territorial one.
About the river water dispute about
rivers Ravi,

Beas, there is a tribunal. It is going into it,
doing things expeditiously and things

as they aopear T think, it will stick to the
deadline which has been given to it
sometimes in September and I do hope when
the award is given by that impartial tribunal,
it will be accepted by all the States
rrrticularlv by Haryana, Rajasthan and also
I>v Puniab. I must also mention that De'hi
gets a part of the wateT and they should- net
neglect Delhi. Now, how should
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tt* territorial dispute be solved. It was sought
to b, solved by the Government by the only
permissible and most impartial

mode by which it could be resolved and that
was to refer the dispute to one of the great
luminaries who has adjourned the bench of th,
Supreme Court. In my career, I have rarely
seen Judges of the Supreme Court having
such a great constitutional approach and
acumen as Justice Mathew. I personally hold
him always in high regards and high esteem.
It was therefore a matter of regret that he
could not give us an award. [ feel
disappointed I think, I have consulted many
jurists of many shades, of many political
opinions and those who have read that award
have come to the conclusion that Justice
Mathew could have well done to resolve tho
whole dispute on the interpretation of the
phraseology used in para 7.2 and not to say
that the test of contiguity and village as a unit
was not satisfied. Therefore, can you blame
the Union Government? Can you blame the
Prime Minister for choosing one of the best
legal luminaries and the legal luminary for
reasons which we must now respect, not
rendering an award? What was the next step?
Was it anything? T am accepting that the two
parties come together and discuss a
suggestion to which I will come a little later.
Then the next step was to constitute another
Commission and this time, we had another
equally eminent, equally independent and
equally impartial Judge in  Justice
Venkataramiah to constitute the commission.
He has giv=n his report. You know what he
did and that i-r well known. I still believe that
when he came to the conclusion that 70,000
acres were to be given in lieu of Chandigarh,
he- should have asked for extension of time to
determine that acrange. Afterall, time is not of
an essence one likes. AU rnese things should
be time bound because pople have a faith that
this is an accord and this has to be
implemented and tha parties have a'l the
bonafides to implemenit it. But if a sitting
judge of the eminence of justice
Venkataramiah were to tell the O-ntrnl
Government, "Well I feel th-rt 70.0"0 acres
should be civ*n: give me tim* tn identify the
village", I am quite sure that even the parties
would have agreed. I
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mean, he need not

opinion.

have expressed his

SHRr SUSHIL CHAND MOHUNTA,
(Haryana): He did not want time. He said,
""Please don't pui me on the panel".

SHRI MURLIDHAR CHANDRAKANT
BHANDARE.. Thnt is why I am saying that
instead of saying "Have  another
commission", he could have asked for time.
To that estent, I share my dis-appoin/ment
with Justice Venkataramiah, as much as I had
wiih the Justice Mathew Commission. What I
am saying is that now the whole question is
slightly different.

SHRI MUKHTIAR SINGH MALIK
(Haryana): There was no need for extension
of lime. Ue could have done it on the data
available before him within , few hours.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE; No, you may be right, but we
must po by what Jus'ice Venkataramiah said.
He said he had not enough time to determine
(hose vi'lages which would make np 70.000
acros. V/e must go by his difficulties, not by
what you would have, done if you were in his
place.

SARDAR JAGIJIT SINGH AURORA
(Punjab): He refused to do it. He said. "'Put
somebody else.. I hope to God it is not me."

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: I think you are all supporting
me on this. After fixing 70,000 acres, after
determining tihat quantum, to say, "Now
please relieve me and ask some, body else to
do it", I think that was very disappointing,
/.nd for a failure like this to render an award
which would have implemented the accord,
can you really blame the Central
Government? [ think these are the questions
which must be placed before all.

SHRI SUSHIL CHAND MOHUNTA:

What would have happened if Radcliffe
had done it?

SHRI MURLIDHAR  CHANDRA-
KANT BHANDARI”: T will tell you.

724 RS—5
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When Radcliffe wanted to have the main
water-works in Pakistan, Bikane, was the
party which objected and V.P. Menon went
to Lord Mountbatten. After waiting here for
three days it happens with VVIPs V.P.
Menon, was then Dewan of Bikaner got a
meeting with Lord Mountbatten for two
minutes. Lord Mountbatten said to V. P.
Menon. ""No, this is not my jurisdiction. This
is the jurisdiction of Radcliffe. He will
decide." to that, V. P. Menon replied, "In that
case, we change our opinion. Bikaner will
become Part o'f Pakistan." Then they had to
give up, and the water-works are now
preserved in India.

MR. DEPUTY CHAIRMAN; Please
conclude.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE; This was a digression.

SHRI LAL K. ADVANI; You are putting
ideas into people.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: Then comes the Desai
Commission. Now the Desai Com. mission is
appointed with the judge accepting the job
which is entrusted to him, rne duty which i*
given ty him. So I am quite sure that Justice
Desai must have looked at what he was asked
to do. He must have known what he was
going to %> " fo "V {5 jdentify the 70000
acres. I do not have that material in my
possession, but he must nave th'at data.

Coming to the question of violence and
nrgration ... {Interruptions) Let me
complete. . You take my time and I am the
victim. {Interruptions).

MR.DEPUTY CHAIRMAN: Mr.
Mohunta, you are getting a chance to
speak. So let him speak.

"SHRI MURLIDHAR CHANDRAKANT
BHANDARE; Now the first task i; to halt
violence. Whether it is a question of
migration or it is >a qnestion of insecurity, I
think we must halt the violence because today
if any migrant who 'mas come to Delhi were
to ask me,
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"Can I gy back?", I myself would say, "I do
not think it is safe for you to go back". If
there is no assurance j, our minds, yhat will
be the assurance in the mind f those who
have already migrated to Delhi or- other
places? The'efore, the first priority ;, to 'halt
the violence. And I must pay compliments to
Mr, Ribeiro for what he is doing. His task is
ve<y difficult; it js a thankless task. I think he
is seeing ta it that he doe, not mix up the
symptom and the disease and he is attacking
the disease. My esteemed friend, thie
honourabe Advaniji, mentioned about the
whole apparatus. I wish on, could change it
So easily. But it is just not possible. I would
"ke the people of thig country to remember
that there is no easy o., early solution of this
problem and th'at we will have to live with it.
Advaniji also said that from selective killings
of known political leaders and workers now
they have come to indiscriminate "killing of
innocent people. That itself shows that they
cannot any more plan and design and carry
out , conspiracy to shoot any one particular
person. That shows how the law a"d order
machinery is improving and strengthened. . .

SHRI LAL K. ADVANI; I am afraid. 1
cannot agree.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE; You may not 'agree. But that
is the way I put it. Then we come t, the
complicity of Pakistan...

SHRI SUSHIL CHAND MOHUNTA:
You are satisfied with the killings of
innocent people?

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: No, I am not satisfied. I was
talking of 'he whole violence. This is not *
matter for scoring , debating point. \ am not
here to score a debating point. I am as much
concerned . anyone alse. I am brought up
under surroundings ,nd circumstances where
I do not distinguish caste, community,
religion (-- anything of that kind. Thereto/e. it
is a matter of shame.
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I hen, when one cornes to Pakistan, these
people wVio 'are extremists, are, some of
them, of very tender age—16, 20, 21. They
require three things; first, an arm, a training in
those arms, and the third j; a conspiracy or a
design or a plan to use the weapons and the
training that has been given. It is extremely
difficult under the present circumstances to
acquire arms unless they come from across
tne border. And it is equally difficult to get
training within India .vith the Forces that are
there, the para-military forces like the CRPF,
and the BSF. Therefore it is natural to expect
that Pakistan is guilty of this un-fr'endly act
and we have repeatedly asked this question. In
fact, my question in the lust Session was
about this. And the Minister of S'afe for

External Affairs said that Gen. Zia ha denied
it. If one were to look at the denial of Zia, it is
so bogus, it is so palpab'y false and
fallacious. I think' the Government should ao
better to expose the falasity and bogus-ness of
Zia's denial. There is a suggestion of a white
paper; 1 do not know. Ultimately one has to
think of larger things and °™ has to tackle
those forces which Sre against us, who are out
to destablise our country in a very subtle but a
very effective manner. That brings me to the
question of migration. I am quite sure that the
migration must stop. It is the duty of any
civilised Government to see that people are
not forced to leave their homes and that
people return to their places with fall assur-
ance of safety of their person and property
and honour. Things are not bad. I do not like
even one migration. I ani very uneasy when
even one person migrates. I dy not count the
numbers. Four thousand, to me, is the same as
forty thousand. Things have not gone beyond
control. The communal amity is still there. Tt
is possible, what is most important is, to
preserve the communal amity and the national
character ~which has Per-1  through
2er,"iations and centuries. I have nothing
here to,dd. I
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want the Government to take ver3”
very positive step, while they deal witl
Pakistan. Tell them that this un
friendly ‘'act of training will not do
Formerly it was restricted only te
confessions of the terrorists' cause
But now we have found, and in fact
I have read in the newspapers that
the Prime Minister himself said that
we have positive evidence of the im
plication of Pakistan. I want you Ic
take up the matter very seriously and
tell them that they must behave
themselves in this matter. I alsc
want the Government to see that the forces of
democracy are strengthened, I do not believe
that the army is the answer today. Maybe that
it is so tomorrow. But, as I see it, the
terrorists are o, the decline. But I entirely
agree with my honourable friend. Shri
Advani, that that should not make us
complacent. And, Sir, T am quite sure that T
may become complacent, but my Government
will not become, and my Prime Minister will
not become, because tilt we weed out the last
trace of terrorism and violence from Punjab,
we wi'l not really rest assured that democracy
has been restored and, to that extent, there is
no question of any amnesty and there is no
question of compromising with the anti-
national elements. I want that assurance.
Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, Mr.
Gurudas Das Gupta.

SHRI GURUDAS DAS GUPTA (West
Bengal): Mr. Deputy Chairman. Sir, there in
no denying the fact that the situation in
Punjab has deteriorated or that the situation in
Punjab is danaerously alarming. If i also true,
from the greater national perspective and
interest, to say that the situation there in
Punjab today ts extremely painful. But Sir.
while discussing the problem, we must al=o
identify fhe reason whv the situation hns
become like this. Secondt" is it not , partial
tmipy 0 SV that killing is. taking place on a mass
scale and there is no resistance on the part of
the people living in Puniab? T am asking this
question because, Sir. onlv the other dav, a
worker and an employee were killed and. after
that killing, the entire workers of the factory
and the employees of that offi:? 'ruck work
and organised a proces-
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sion and a demonstration and they gheraoed
the administration and demanded that
something tangible mjst be done immediately
to put down violence. Therefore, in a modest
way a beginning seems to be taking place
even on the soil of Punjab so far ,s resistance
of people Io (he (rend of violence and
terrorism i concerned. Therefore, 1 believe
and my party believes ihat the situation is not
all that lost. There is a silver lining under th,
dark clouds in the sky which seems to be
densely clouded.

Sir, I believe that the main reason why it is
so in Punjab is that the Government is
suffering not only from a paralytic in-action
but also—T charge the Government —it lacks
the political courage and conviction and also
the political perspective so far as th,
implementaiton of the accord is concerned.
The Government lacks the courage, the
Government lacks the political will, to carry
out the accord. I say this because there hav,
been Commission after Commission, Report
after Report, incomplete Report and, therefore,
somebody else to complete that incomplete
Report, Also, the person who had been given
the responsibility of completing the report
leaves the Report incomplete and then again
another Commission is appointed. Whatever
may be the reason for this— my friend wa?
arguing his case on behalf of the
Government—to the people of Punjab, Sir it
remains a fact that the accord has not been
implemented, that Chandigarh, has not been
transferred and the Hindi-speaking villages
have not been transferred to Haryana.
Therefore, this incomplete implementation of
the accord makes the ground fertile for the
development of terrorist activities on the soil
of Punjab. We know that ki'b'ngs cannot be
killed by Signing an accord. Killings can be
stopped and at least the ground from under the
feet of the killers can be eroded if political
solution is found. I believe and my party
believes that there is no solution in Puniab
excent a political solution. We are totnllv
against the step of sending the military under
anv circumstances to Punjab, even fo some
parts of Puniab, and sending Ihe milifarv lis tio
solution. Tf the Government or the political
leaders take to military on a number of
occasions nnd if the
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military feeis that it is a part and parcel of ih,
life of th, country, then there is a danger that
the mililary may come to believe 'why do it
indirectly? Let us do it directly, let us take
over the administration itself.' Therefore, let
us not pamper the military in this way. We
have an example in Pakistan we have another
example in Bangladesh, W, have got exa-
mples in thig sub-continent, and we know
what military is. Of cours, I have my regards
fo, the military and I have no intention to
suspect its patriotic understanding, but there is
a danger inherent by the excessive use of
military as a solution to The problems which
we, may- otherwise find out politically.

Sir, what is the Government doing? The
Government lacks the political will. That is
not the whole part of it. Another part is that
either the Governmen lacks the political
courage or it has taken to dilatory tactic
deliberately, because the Government is
having its own problem in Haryana. Because
of the problem in Con-gresis Party in
Haryana, the problem in Punjab is not being
solved. Therefore, for the partison narrow
interests, the national interest js being
sacrificed. That is my categorical charge
against the present Government led by the
present Prime Minister who sicned the
Accord, but who has ot the goodwill and
courace to implement tho Accord. A"d ihat
makes the situation beter for the terrorist
act'“ties in Punjab.

The most imoortant point is that Pakistan is
meddline. Of course, but who is the master of
Pakistan? Definitely. Pakistan is e'ving
training, but who is the master of Pakistan?
We should not fieht shv of naming the real
force behind Pakistan. It is not Pakistan onlv
which fa conspiring against India. It is
Washincfon. I do not know what ihe Minister
wil| reply on 'h's, but whv fc the Government
shv to speak of America, to speak of Canada,
to speak of Mrs. Margaret Thatcher. I know
you need dollars and so manv things frcmi
them, but the securitv of the. nation is in
danger not by Pakistan alone, but by the US
backed Pakls'an. Therefore I must jay ihere is
a Washingfon-London-Karachl aexus. And
if any White Paper
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is to be published, the White Paper should not
tell only of ihe activities of Pakistan, but also
of the activities of the imperialism in general.
Imperialism threatens our country and Punjab
has become an important point from our
national security and integration point of
view, India has been threatened from inside
and outside. India is being threatened by
Diego Garcia, India is being threatened by the
American bases in the Indian Oeca, and India
has been threatened from within. And who is
behind it? Pakistan is in the fore-front,
Pakistan is only a doll that ig dancing on ihe
stage, but who draws lhe strings? Therefore,
the White Paper of course, but not on Pakis-
tan only. It should be about the American
conspiracy in India. The White Paper should
be about the role of American imperial
imperialism in India and about the collusion
of Khalistan Movement and American
imperialism and Pakistan.

Secondly. fft, most important point is with
regard to combating the  American
imperialism the Khalistan insurgency and to
combat the Pakistan backed insurgency
activities. Here what we need is not sending
military, but the building up of people's
resistance. The resistance of the people musi
be built up. My party does not want military
to be sent. It wants setting up of Committee in
th, villages by all parties and the members of
the Committee must be armed and the people
must be taken into confidence and motivated
activated and politicalised. It is by building
Up the people's resistance against American
backed conspiracy in India that we can find a
permanent solution. I believe our brothers,
friendg and comrades in Pakistan are as
patriotic as we are; they are as much part of
India as w, are. if we can build up a political
campaign and if we can motivate them, then
the soil below th.; feet of insurgency wi'l be
eroded. I know that the killers will not be able
to put an end to the killings. But we can rob
therm of their strength. We can not only rob
them of thei,- strength, but popular peace can
definitely be strengthened. Therefore, want
people's resistance. We want peor>le's
committees. We want those committees to be
armed instead of sending Those committees
should be the most important protection
against insnr-
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gency. {Time hell rings) Sir. 1 believe that
popular resistance can be developed if
there s national endeavour at the
naiiona] level of all parties. There must
be a national consensus. There mast be
a national endeavour and to build up
national endeavour, there should be co
operation between ," those who run the
Government and all those of us who are
silting in (be opposition. We want a
national endeavour. We want a national
consensus. W, want a national esistance.
That ig the only solution to the problem
in Punjab. But I do not know whether
the Government is realiy interested in it.
If the Government is really interested,
then why did that Committee appointed by
the Prime Minister not meet? Jagjivan
Babu has died. But 1 hope that
th, committee has not died. It
is sill alive. I would like the

Minister to tell its when that Com-mittee
is going to meet. Punjab ij burning and the
committee is not meeting. Is the Governrnent
interested i" national consensus? There are many
parlies Which have not been represented. The

n

Committee just be effective. The
committee must be representative. The
committee must include all those why
matter  in  thi politics of Puniab and in h,

politics of the country. (Time hell rings) If the
Government is realiy interested ;, getting the
support of everybody, I suggest thai there I
should be  an all-party delegation which should
go to Punjab and speak t, people. let the all-party
delegation sPeak to the people arid try to instil
confidence 'n the minds of the minorities who are
coming oui nf Puniab. Tt is , d*""erous thing. I
believe thatthe Barnala Government should
do mor, than what is be'ng done t'nere. I v/ant that
an all-party delegation should be sent there and
that deleeation should insti] confidence in he
different sections of the people. My point is that it
is a polk'cal problem. It is a political question.
Your source of strength is not the . barrel of the
gun. Military is no solution. Political solution is
the "ty solution and for that political solution, it is
necessary to build up the people's resistance. To
build up people's resist'ance, there must be a
national consensus and to build up national ]
consensus all the parties interested i" hav. '
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ing a solution m Punjab must be united and
the Government must take the lead.

Secondly, the Aceord must be imple-
mented. I feel that there is still deficiency in
the perspective of the Government. I believe
that the problem of Punjab will b, solved and
it will be solved only with the participation
not only of Punjab, but of India as a whole.
Thank you, Sir.

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh): Mr. Deputy Chairman, Sir,
in every session we have been hoping that this
would be the last debate on Punjab and a
solution would be there. Now, seeing the
present situation, I don't know how long the
successive Hom, M™“* would continue t,
make such statements repeating the same thing
and ho,, long we should go on expressing out
concern over the situation in Punjab. Initially,
the problem was complicated by the bungling
o>f the Government starting from encourage-
ment to Bhindranwala, allowing arms to go
into the Golden Temple, replacing , popular
Ministry but allowing the things to riorate and
finally to the ill-advised Blue-Star Operation.
That was the contribution of the Government
at that time. But, Sir, the problem has been
more complicated now 'after the signing
of the Accord. Today, the problem
remains where it was. It is perhaps mo'"e
complicated. In another two days,- we will
be competing a year of Sant Longowal-Rajiv
Gandhi Accord. But (till the solution is 'e in
s*8ht. Successive Commissions appointed by
the Government have only helped in
complicating he mutter rather than solving it.
As Mr. Bhandare just now pointed out, the
Mathew Commission has done its bit to
complicate the issue. And we thought that
Justice Venkataramiah would help s out. But,
i, fact, he made the position worse. And the
Judge—I do not want to cast personal
'aspersions—who could give an award
earmarking 70,000 acres to b, transferred to
Haryana without any basis buj by just , rough
arithmetic—he Calculated and said that 70,000
acres should go—if he had gon, to that extent,
he could also have identified those 70,000
acres which should go to Haryana. And when
it came © thog, brass tacks, he evaded the
responsibility. He threw the responsibility on
some other Commission
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and he excused himself by saying, "for God's
sake dont put me there." And this typ. of
Commissions and thei, 'awards have not realiy
helped us but only complicated the matter.
And now another Commission has been
appointed, it, terms of reference have been
changed, and no time limit hag been fixed for
this Commission. Tha, means, the problem
will be allowed to linger on 'for ,n indefinite
period, meanwhile leading to mor, incidents
and more complications.

Sir, the Government said that seven items
of the Aceord hav, already been implemented.
That is no satisfactory answer. With the main
problem unsolved, you cannot take credit that
you have already implemented seven items of
the Accord. We are not worried immediately
how you preserve tlv? Punjabi culture and
how you promote the Punjabi language. We
will t'ke care of them later. But the ma'n
P'oble,, remains as it was. The question of
territorial dispute, the question of water
dispute, the question of terrorism, al' these
remain unsolved. And I a,, sorry the Home
Minister tried to take satisfaction over minor
matter, ignoring the failure (f the Government
in major issues.

Sir, when the Home Minister convened a
meeting of the Opposition Leader; to talk to
them °ri the Punjab issue, we were
convinced of his sincerity and his desire t,
end the stalemate. And several alternatives
wert; discussed at the meeting. And I also
had the occasion to discuss th, matter with
the Prime Minister subsequently. And one
solution at that time, which we thought
would take the matter a little  further, wa,
the transfer of Chandigarh as Scheduled
and transfer of som, a'ea of Punjab to
Haryana in lien. And Mr. lustice
Venkataramaiah identified 45,000 acres or 30
villages as Hindi-speaking which could be
transferred straightaway. And ou, suggestion
was that instead of going into the technicali-
ties whether these villages fall under 7.2 or
7.3 or 7.4, these should be straightaway
transferred, if the Punjab Government has
agreed t, the transfer of 70,000 actcs in
pnnciple, and Chandigarh
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snouia D" »'ansterreu 'as promised on tne
appointed date. We had the impression that
the Government would ultimately accept
thi; via media solution after testing the
Barnala Government whether they would give
70,000 acres. We were sure that it was
not possible for Mr. Barnala to

transfer 70,000 acres. If 70,000 acres
could be identified Mr. lustice
Venkataramaiah himself wou'd have
identified. If only 45,000 acres could

be identified by Mr. Tustice
Venkataramaiah, it means he could not
identify the balance 25,000 acres as Hindi-
speaking. And how could you expect
Mr. Barnala t, transfer 25,000 acres of
Punjabi-speaking area within a week and
save his face there 'and save his 'ile there and
save his Government there? It was purely
impractical and the Government bungled once
again in postponing the matter and in
expecting Mr. Barnala to give away 70
thousand acres* jn , matter of days. Every
one was given the impression that if Mr.
Barnala failed t, identify the 70 thousand
acres, which we normally expected he would
not be able t, identify, th. Government
would accept the Venkataramaiah  solutio,
of transferring 45 thousand acres  before
lune 21.

SHRI BUTA SINGH: No such assu-
rance was given.

SHRI PARVATHANENI UPENDRA:
That was the impression we got. Unfor-
tunately that was an opportunity missed by the
Government and again the date has been
changed and today there is no sanctity for
these dates, we say lanuary 26, Iun, 21, luly
14, luly 15 and the result is that today ther, h
"y date, it 's all indefinite. When this is the
situation how can the people h've confidence
in the words of the Government and what is
the credibility of the Government if you go on
changing the dates? What is the sanctity ,f
commissions if one commission passes on the
buck to the other commission? You have to
take courage in your hands and solve the
issue! You cannot expect every Chief
Minister to accept whatever you say. And, in
the present position in which Mr. Barnala is
placed, dy you espect him to voluntary agre,
to such things.
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SHRI PARVATHANENI UPENDRA: It is
ng[ Possible. It ig unpolitical. It" vou t'nink
that jj c,, be done, .you are noi a politician.
You must give some allowance to the
predicament of the Chief Mmister also. And,
when he accepted in principle th'at 7.0
thousand acres will b, transferred, 45
thousand now and 25 thousand late, you
should have accepted t. | do not know why
this was not accepted by t'ne Government and
you missed another opportunity, I am sorry t,
say that. {Interruptions). And, our impressio,
;s that Mr. Bansi L'al has said that Haryana is
not particularly worried so much about a few
villages here or there. It is more worried about
the SYL canal ,nd about the capital gion and
money for that. The Central Government
should 'mave assured the Haryana
Government that the SYL canal will be
constructed and completed by the Central
Government ,nd you should have given Rs.
200 crores for the capital construction and
bee, more liberal there. Then Haryana people
would have been satisfied. It would have been
more prudent to do that. But unfortunately the
Government has not done it and the Haryana
people were disappointed t, that extent.

The next point which is worrying more is
the migration of Hindu peopi, from Punjab.
Even in the worst days when the worst
troubles were there, the November riots,
complete Hindu-Sikh  amity prevailed i,
Punjab and ther- was no migration.
But, unfortunately, recently certain
incidents have provoked exodus of Hindus
from Punjab and tbis should be stopped.
Ther, is special responsibility on the
Punjab  Government to stop this and giv,
complete protection to Hindus. Sikhs are
noted for thei, tolerance towards eHndus.
Earlier there were no incidence foT * '™S ™
and 1B 410 dition should b, maintained. 1 hope
all the Sikh le'aders and  the Government
there wil' ensure full protection t, the
minorities there.

The statement also refers to the complicity
of the Pakistan Government in
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extremist activity in Punjab. We know this fyr
o long time. It is time that we are stiff with
Pakistan and also I would like to know from
the hon. Minister what steps he has taken t,
protect the border and insula® ® from rhe
influx (f terro-icross Pakistan. Ar, we leaving
the border just like that. When we said that th,
border should be sealed, they said it is
impracticable. Why are you keeping such a
large army then, if you cannot check the
infiltration across th, border and prevent t'nem
going to Pakistan and getting arms from
there? The Home Minister has to satisfy us on
this account. The Prime Minister, I do not
know, very unwittingly gave an indication
during one of his speeches that he was
prepared to speak to extremists if they abhor
violence and certain other things. I feel that 't
js not , very wise statement which he made
and he should not have made it and given
indirect encouragement and recognition to
their existence by offering to taik to them.
(Interruptions) It has become a habit with the
Prime Minister to make a hurried statement
.nd then retrace it. Jt ;; ¢ne of those
statements. (Interruptions) It has become a
habit with him. I appreciate his retracing the
steps. I on'y said that it has become a habit
with him to mak, impulsive statements and
then retrace. (Interruptions). Lastly, ,
committee was appointed to advise the
Government ,, Punjab affairs. I do not know
whether such committees can advise the
Government at this stage and whether
Government will accept juch advice also. But
fo, aU its worth; I feel there should b, a
consultative committee to consider the
situation that arises and advise th,
Government. I feel a Parliamentary committee
wit'n representatives of all parties, 'and if
necessary a political parties comm'ttee also
should be appointed as early as Possible to
study the situation and advise the
Gov&rnment from time to time. I also endors,
the views of Mr. Gurudas Da; Gupt, that an
all-party delegation, not merely a delegation
but , peace-yatra by senior leaders of all the
parties in the country, must go t, Punjab t,
instil confidence among the people there,
particularly the minority community, and fc"*°
fry ior establishment of peace in Punjab.
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SHRI IC MOHANAN (Keraia); Mr.
Deputy Chairman, Sir. this Call Attention
relates to the implementation of Rajiv-
Longowal accord as well as the law and order
situation in Punjab. 1 think ;hese two issues
are inter-connected, but ther*. was an
argument that even after the full
implementation of this accord we wili not be
able 10 contain terrorist activity in Punjab. To
a certain extent 1 do agree that even after the
implementation of the aceord the extremists
may continue to play their game because we
are all aware of their intentions and the forces
who are abetting them, the eimpera-list forces
aU over the world and those who are
interested to destabilise our country. But to
contain the terrorist,' activities in Punjab and
to isolate the issue, for that I do not think the
administrative or poiice action alone would be
sufficient. Here cornes the importance of the
implementation of the accord. I am)
emphasizing this, especially because in hig
speech my esteemed colleague, Shri Advani,
concentrated on the migration of the Hindus,
rather the minority community from Punjab to
other States. In fact, in his argument he has
given first importance to containing the
terrorist activity and he has given second
importance tO' the implementation of the
accord. I do agree with Shri Advani to the
extent that the situation is really serious and
this particular issue of migration of minority
community from Punjab is a serious issue, w,
have to find a solution to that, but my point is
that implementation of the accord itself is an
effective weapon in the hands of the patriotic
people of this country to contain terrorist
activity in Punjab. My complaint and my
charge against this Government is on this
score. May I recall tbat after the Rajiv
Gandhi-Longowal aceord there was such an
enthusiasm among the people all over this
country, there was such an enthusiasm among
the peace loving people, among those who are
interested in 'he unity and integrity of this
countiy and especially among the people of
Punjab? In that context, IThe Rajiv Gandhi-
Longowal accord was a blow to the
extremists. They were actually on a run and it
was a severe blow
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to the imperialist bosses of the extremists,
but. Sir, that enthusiasm has been lost.

Now I am speaking on the first anni-
versary of th, Rajiv Gandhi-Longowal
accord. Valuable 12 months have been lost
for us. By this time nothing has materialised
and ihe extremists have utilised that situation
and become strengthened again. Sant
Langowal” death, his martyrdom aroused the
anger of entire Punjab people, whether
Hindus or Sikhs. His martyrdom gave a great
verdict to the Akali Dal then. All of us
expected (hat with this massive majority, the
Akali Government would be abl, to contain
the terrorists' aclivities, maintain law and
orde; in the State, restore confidence among
the minority 'community and safeguard their
lives and property. Unfortunately, the power
wrangling inside the Akali Party diverted the
whole issu; and I have no hesitation in saying
that the treacherous conduct of Badal and
company has been utilised by the extre-
mists in their favour.

At the same time what was the atlitude of
the Central Government regarding Ihe
implementation of the Accord and tO contain
the terrorists? The Government of India look
so leisurely and so casually the
implementation of thi; Accord. They did not
see that implementation of this Accord is an
urgent matter. They ap-poinled commissions
after commissions. My colleagues have
described all this. There wa, the Mathew
Commission report, the Venkataramiah
Commission re-port and then you appointed
The Desai Commission. Within 12 hours you
asked for a report from him. The judicial
commission itself became in the minds of
people a useless one and its credibility has
deteriorated like anything. I charge thai
political interference is diere, otherwise you
cannol ask Mr. Desai to submit a report
within 18 hours—or 8 hours even. Even if he
were to work throughout the night it would
have been only 18 hours. This is political
interference. I charge, otherwise you can not
ask him to submit a report within 8 hours or
18 hours

SHRI SANKAR PRASAD MITRA:
And what kind of a Judge he is.
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SHRI K. MOHANAN; What fe the use of
appointing a commission? You have reduced
judiciary itself to mockery. It is high time you
come to understand that commissions will abt
solv, this problem. Determination and
political will of aU concerned is a must,
whether il is the Central Government or Mr.
Barnala or the Government of Haryana. It is a
question of political will and determination
to.face the situation. I am not concerned with
some acres from Punjab oi Haryana. I am
more concerned about this country. I am
proud to be an Indian. I am not concerned
about any acreage. Are you prepared to come,
to this point? You are playing with acres, you
are playing with watei, you are playing with
canals and every thing, but you are not acting
as an Indian. I am proud of being an Indian.
That is why 1 am saying this. I apologise to
you. Sir. if I am a little emotional. I would
like .to say that the purpose of the Accord
itself was to contain terrorism and to create
confidence among the people and to stabilise
the unity and integrity of this country.

[Tne Vice-Chairman (Shri Pawan Kumar
Bansal) in The Chair].

But what happened? Everybody knows
that. Therefore, the Government of India has
to find a solution.

In this statement it is stated tha', 'in-
formation about Pakistan's assistance to
terrorists and their complicity in terrorist acts
has become available through various
sources." As responsible representatives of the
people of this country we would like to know
the details. I am not asking ' lor a White
Paper. You have already brought out a White
Paper and wc have seen it. What wag there? It
was a blank paper, actually. It was the
compilation of a police report. We are not
demanding such a thing. As responsible repre-
sentatives of the people of this country we
would like to know—I demand--the
conspiracy of Pakistan to train these terrorists
on their soil and send them to India to
destabilize this country and we would also
like to know which are the
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forces behind that. We know that Pakistan
alone cannot do this without the support of
the imperialist forces of this country. So, we
would like to know the details  of

this conspiracy.

Secondly, Sir, regarding Haryana. ] am very
mucli concerned about Haryana's demands as
well as Punjab's. Some people can take up
arms in their hands and do anyihing in this
country and they can grab anything, DM I am
not for that. 1 am a'ways for the demands also
of the Haryana peopl*;. But, as far as I am
concerned, and if my information is correct,
Haryana people are more concerned about
river waters than some territory, some 45 or
30 villages; no. The rural Pear of Haryana are
more concerned about the SYL Canal and
river waters. Thai is ni) impression; I do not
know my esteemed colleague. Mr. Mohanta.
is yoi ng to say. Of course, in the political
game there are so many arguments but, ly, the
rural poor of Haryana are more concerned
about river waters. Therefore, I would like to
request the Home Minisler whether he would
please give an assurance to this august House
about the lime by which this SYL Canal will
be completed, giving ;he waters to the rural
poo] of Haryana.

Sir, my third point is this; The Ven-
kataramiah Commission has already r\en-
tioned 45,000 acte? and then another 25,000
acres. Tn categorical terms will you refer this
to the Desai Commission and ask it io find
out on the basis of paragraphs 7.2 and 7.4 of
this Accord? We are always for a settlement
but it should be on the basis of this Accord
and we are not for violating the Accord bet-
ween Mr, Rajiv Gandhi and Sant Longowal.

Sir, because of paucity of time I conclude.
Thank yoa,

SARDAR JAGIJIT SINGH AURORA
(Punjab); Mr. Vice-Chairman, Sir, I share
with the hon. Member. Shri Advani the
sentiments about the grave and disquieting
situation in Punjab. Fortunately, lately with
the reorganisation of the
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Punjab Police and other security forces in
composite teams, the Punjab Govern- j ment has
achieved some success in controlling the terrorist
activities, nnd Ihe rate of murder of innocent
people has significantly dropped. The security
forces have also captured and killed a lal ge
number of known and alleged terrorists and
flashed their hide-out. Fer this the Punjab
Government deserves our approbation t.r:d not
just Ribeiro.

The recent lull has been achieved at great cost.
But the present peace is I superficial and
transitory. Real peace, can only come about by
winning the battle of the mind, which cannot be
done by suppressive measures alone. And to that
extent I totally disagree with the hon. Member,
Mr. Advani, when he wants to nse army for thig

purpose.

Sir, I have had a certain amount of experience
with 34 years or 37 years in the army. I have
also had a certain amount of experience in the
eastern border in Nagaland, Mizo Hills,
Manipur. I would also like to mention here
that il you use the army too frequently and too
frequently for the sort of operation that was
conducted in June, 1984, not only are you
going to create more terrorists but you are
also going to cause permanent alienation of a
section or a minority which, I think, has
contributed up to today more than Iheir share
in the defence of the country. In fact, 1 would
also like to mention here that you may even
break up the fabri, of t'ne institutions, the
army, the air force and the navy which, to my
mind, today provide possibly the Dbest
integrated institutions that there in India
emotionally and communally.

The next point 1 want to mention heie is that
in any operation of this nature 'in which you are
capturing and killing known and alleged
terrorists, a certain num! i of people who ore
innocent are bound to get killed or otherwise put
to trouble. That does create unhappiness in the
public whose children they are, and especially if
they are innocent. ~ So, if We are only '
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going to concentrate on uiis uwi ium wc are
going to carry out police measures, security
measures, in order to deal with this problem.
1 am afraid, in the long run it would be
counter-productive.

As has already been said by various
persons before me, the answer to thi-problem
is really political. About a year ago—two
days are left—whe, two wise and brave
person; Shrj Rajiv Gandhi and Sant
Longowal, look courage in their hands and
achieved an article of understanding, the
accord, that aceord gave everybody a great
deal of hop, for. the future. In fact, it set up
an euphoria. and people felt that the moment
the accord was signed there would be peace
and tranquility in Punjab and all the violence
would disappear. Little realising what has
happened in June, 1984 in the wake of
Operation Bluestar and what had happened
afterwards during Operation Wood-rose when
the army and other security forces went
through villages picking up young people at
random without finding out whether they
were guilty or not and putting them in jail,
which caused tremendous bitterness, if you
want to bring army back again, I am afraid
the result would be exactly what has
happened after Operation Blue Star and
Woodrose. You will have more terrorists and
you will not be able to get rid of the terrorists.
You can suppress terrorists with tremendous
force, you can suppress terrorists with State
terrorism, but you cannot eradicate (hem. So,
it is important that we should try and find
means which are going to win the battle of
the minds. To that end the Accord which was
signed v/as the only answer. But, 1 ?m very
sorry to say that the implementation of that
Accord by the Central Government has been
most inapt. To appoint a Commission like the
Mathew Commission and then at the last
minute on the night of the 25th January
realise that the Mathew Commission is not
going to give an award is on absolutely
amazing state of affairs by a Government that
is supposed to run efficiently and faster. And
then to appoint another Commission, waiting
for it for a long period and then on the 31st of
May when they were supposed to declare
their
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award you decide they need another ten days.
And in those ten days what award comes out
is that instead of sticking to the spirit and the
letter of the Accord, Section 7.2, and
specifying Hindi-speaking villages which are
contiguous. Justice Venkataraman goes off a
tangent and says they should get 70,000
acres. Where was it specified that he has to
give 70,000 acres or 50,000 acres? He had to
identify villages which were Hindi-speaking
and they were contiguous and, therefore,
could be given to Haryana. I am very sorry to
say, and there is no doubt in my mind, that in
this ease the Central Government—I don't
know whether willingly by desig, or
unwillingly—became captive in the hands of
Mr. Bhajan Lal. And there is no douht the
Aceord was torpedoed both the times—I am
sorry to say-by the that time Chief Minister.
And had that not happened, I think we might
have achieved something.

Now, I would like to mention ceriain other
things which are necessaiy.

MR. VICE-CHAIRMAN (SHRI PAWAN
KUMAR BANSAL); Please conclude.

SARDAR JAGIJIT SINGH AURORA: 1
am very sorry, | am coming at the iatl—end
and am not being given enough time. I do feel
that this is an opportunity which I might be
accorded, because 1 have something very
important to say.

MR. VICE-CHAIRMAN (SHRI PAWAN
KUMAR BANSAL); Please carry on.

SARDAR JAGIJIT SINGH AURORA:
What T am' tryng to say is that if you want
to win the battle of the minds, and there is no
answer, you must remember that 15 or even
ten years ago there was no terrorism in
Punish, Why it hos come about? It is because
an idea has been put into the minds of a
certain community that they “re not likely to
.act iustice from the Cenire. And today there
is no confidence whatsoever in the mind of
this community, whether they live inside
Punjab or outside Punjab, that they can get
justice from the Centre. That
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is tne root cause and you please have to
understand it and you hav, to put it right.

1 can assure you that you must not treat
Barnala as your hatchet man. If you want him
to govern and govern efficiently in Punjab,
you have to strengthen his hands. Up till now
you have given him a verbal support, but you
have done everything to really ruin his
position. Now, if you want to help him, I tell
you (he first thing. In the month of No-
vember, 1984, a carnage took place after very
sad assassination of Mrs. Indira Gandhi. In
that carnage thousands of lives were lost, It is
surprising ihat the Government could not find
anybody who was responsible for it. It could
not find anybody who caused this havoc. You
have not yet punished even a single indi-
vidual. What moral has the Central Go-
vernment got to talk about punishing others
and capturing if they are not expected tO do
themselves?

Now, Sir, I would really not try to
harangue people, but I would say in aU
sincerity that if we want to reach an Accord,
if we want to solve the problem in Punjab,
time is running out. If you want to solve it, is
not going to be solved by giving speeches
here only. Tt can be solved by fhe
Government if they take certain definite
action.

The first action is that get hold of the
guilty and punish them who are responsible
for the carnage of November, 1984.

The second action is it was accepted by the
Chief ot Army Staff, Gen. Sundarji when he
took over the Command on the Ist February
and he said that th, Sikhs by nature are not
anti-national, the desertions were of a small
number, it was> primarily failure on the part
of the senia officers and headquarters and this
thinft shou! | be 'ooked at with compassion. Si
\ after that no information has been giveft
about these 3,000 people who were in jail
against whom court m arti als were either held
or are being still held. Whether they are going
to show any compassion or consideration
towards those people
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who have been given sentences? What is
going to happen to them? Today if you use
your compassion and set diose people free
and reduce the sentences on others and
inform their parents, it will cause
tremendous wave of peace in Punjab. I can
assure you on this. 'There is no doubt in my
mind about this.

Furthermore for 'more than two yens there
are 365 or 375 people rotting in Jodhpur jail,
it is well known tbat majority of these people
are innocent and :hey are devotees who had
gone there, It is high time that ihe
Government is able to work out who are the
guilty a] whom they have really got proof.
Then try them in open, court. Why do yo:; try
them in special court. You can try them i, an
open court If they are guilty, for God's sake,
punish them. Any body who is criminal, jf
you got proof, you punish them. But if you
cannol prove them guilty and by bringing
special black laws you try and keep them
under lock for no reason at all-what does it
create? It only creates suspicio, in the minds
of the community to which State they belong
and they feel that the (government is not
sincere, |h, Government does not want to give
a fair deal and justice I can assure you that
without iustice you wil] not be able to create
sound foundation on this society whether it is
underprivileged or minority group or he is the
strongest person in this country. Yon must let
them know that the guilty will be punished
and the innocent will justice If you are able to
do that. Sir, you hav, found the answer. You
have the instrument of Accord. 1l is available
to you. I quite agree the implementation of the
Accord may not straight away bring in peace.
The terrorists who are bitter who have also
been brain-washed by certain unfriendly
powers, we all know about them, they are
going to come back fo the fold. But there is 4,
doubt once you hav, satisfied the peonle as a
whole that the Centre means business, the
Centre i fnnest ,,j going to d, justice, I am
sure. Slowly ,nd steadily those people would
be isolated and they will have no
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other course but to come back to the fold and
I can assure you a large number of them will
come back to the fold if they are given a
chanco. One other thing I would like to
mention here is *'d that is the centre's
responsibility for being able to seal the
border. I have just received information from
Punjab that during the 1 ist two months, al
least, 200 people have come acros, over the
border and some of them in as large number
as 15. Now, whereas you are blaming the
Punjab Government for not doing their job
properly, 200 people have come across the
border and al one stage in a group of 15.
What ori of job the security forces which are
employed on the border are doing?

Last of all, I would again like tO men-, tion
that ihe Punjab Government is doing, a very
difficult job. It is no use being inhuman and
not realising that they are dealing with human
beings, with young people, the children of
those who are their voiers, to whom they are
related. They cannot act as butchers. If certain
innocent people are killed. Ministers and
M.L.As are going to raise their voice. Thst
does not mean that they are disloyal to the
country. It would be totally wrong if one way
to consider that any Minister, who disagrees
or is upset ibout an operation because he has
received certain reports, is automatically
disloyal. Lastly, about the people, the
dissidents. It is very unfortunate that this has
happened but T can assure you that if this
accord was implemented speedily, if
Chandigarh had gofie to Punjab on th, 26th of
January, there would have been no dissidents.
Thank you very much.

SHRI V. GOPALSAMY (Tamil Nadu); M,.
Vice-Chairman, Sir, I was listening with rapt
attention to the speeches of \f'. L. K. Advani
as well as Mr. Jagjit Singh Aurora. I was
moved when Mr. Advani described fre
miserable plight of Hindus who have
migrated, who have become refugees in their
own land. Sir, Sant Harchand Singh
Longowal, during those turbulent days came
t°® Delhi. When he signed tne accord, he was
so confident that Chandigarh will go io
Punjab , 2fitj; Jann'ary. Bul alas! he
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fell , p.-ey to the bullets of the terrorists and
who is responsible for such an unjustifiable
delay in transferring Chandigarh to Punjab
and implementing the accord? That is th,
question We have to ask. That i the
clarification we have to seek from the
Government and in the statement, the Minister
'nas stated about the three Commissions. You
could not simply say that we have appointed
three Commissions. Tn fact, the appointment
of the three judges itself was very wrong.
Take the case of Justice Mathew. It was a
very wrong choice because he was given an
assignment j, tne year 1975 to probe th,
Samastipur explosion in which Mr. L. N.
Mishra was killed. What happened? He was
asked t, probe into ihe general background
and circumstances pertaining t, the explosion
but he. however, refused to investigate into
the main issue on the ground that rhe criminal
case was pending. He fumbled and failed
there. Again, he has created a mess. Here also,
he failed and created mo'e confusion. He
started a referendum in Kandukhera village.
Then, he developed cold feet “nd he could not
come to any conclusiom. Many precious
months passed. The first th*-e, to four months
he wasted. Then the Government announced
the Venkataramiah Commission. Jutice
Venkataramaiah also has fumbled like this.
Sir. o, June 19, 1984, Iustice Venkataramiah
sitting al the vacation judge of fhe Supreme
Court had to try two petitions for writs of
habeas corpus in the wake of "Operation
Bluestar". The law regarding the writ of
habeas corpus is fairly clea'- and so is the dutv
for expeditious disposal of such cases. The
fact that Punjab was ;, the throes of a grave
crisis was no reason for any different
treatment of habeas corpus petitions of our

Indian citi-7ens. But Justice
Venkataramiah
refused to  hear them onthe ground

ihat  th, issues involved were too
large and complex for a single judge to hear.
This was the attitude of Justice
Venkataramaiah. So bore again he
fumbled. He took tlvee months. Then
durine the last '* days fte wo'ked out
certain detail nnd he  gave a verdict
About tbe 70.000 acres. Mr. Barnala, the
Hiief Minister of Punjab, was p-'epared
to accept on, formula, that js, transfer
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of 45,000 acres to Haryana Jn lieu of
Chandigarh going t, Punjab. He was ready to
accept it. That was the point made by W.
Upendra. That was , golden opportunity for
the Central Government also. But you missed
that opportunity. You missed the bus. Sir, just
consider on, aspect. Mr. Ba'nala has lost his
leader. Most of h's colleagues, top-ranking
colleagues have deserted him at a crucial time,
have scabbed him behind his back and most
dangerous terrorists are always after his
blood. At this juncture, he cornes out and gys,
"Yes, I am prepared; let 45,000 acres of I'and
be transferred to Haryana in lieu of
Chandigarh going t, Punjab. About the
remaining area, let any commission —Desai
Commission °i" any commission —decide on
the basis of two principles, contiguity and
language or linguistic affinity." Then came the
famous announcement about the' appointment
of the Desai Commission, the most absurd and
ridiculous announcement ever made by any
Gove'nment. He was asked to submit his
verdict within 12 hours or 18 hours or 20
hours. I wonder why such an absurd
'‘announcement was made Ou, hon. Prime
Minister was a pilot. He might have
considered like this; it would take only 30
minutes to reach Chandigarh from Delhi by
flight; so he would be able to submit , report
within 12 hours. But what is more absurd is
that the judge accepted it. Had he said, 'No, |
will not 'agree', it would have taught them a
lesson to wake up to the absurdity of th,
assignment.

Now you se, that the last two or three
paragraphs of the statement of the Home
Minister try to put the responsibility on
the shoulders of Mr. Barnala, asif he is
responsible for the de'ay in the transfer of
Chandigarh.

Sir. there i one thing which is bothering the
mind of everybody. We are aU very much
concerned whenever innocent people are
killed. Tn Punjab innocent Hindus are killed
by terrorists for the simple 'eason that they ar,
Hindus, for the simple reason that they do not
belong t, the Sikh community. That j; why
'hey are being butchered and killed. That is
why (hey are migrating from Punjab
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I share the concern of Mr. Advani. They do
not deserve to live in a civilised society. [
would call them .ven beasts.  All right,
you have given all powers to one man, Mr.
Rebeiro, the one-man army, to trigger the gu,
even at the sight of a terrorist. So the
individual terrorist could be eliminated with
the trigger of a gun. But by going on
elimin'afing and iiquida- j ting individual
terrorists you cannot solve the Pioblem. That
was "ie point made by Mr. Aurora. You
have to wi, t'ne minj; anj hearts of the
community; otherwise, new ones will replace
the old ones. They believ, in a particular
Punjabi song, in the way (f Manu's sickle, th,
more he wins, the more “e grow. That i
the battle song of the terrorists, in no
uncertain terms I condemn terrorist 'activities.
But then, when you launch your
troops, when you launch you, para
military  forces, whe, you launch your
police, to eliminate, to liquidate, individual
terrorists, what about the mob terrorism which
was prepctrated against a particular minority
community in the capital city of Delhi?
That was the question asked by Mr. Aurora..
What about that mob terrorism?  They are
panic stricken; that is, the Hindus are panic
stricken. A fear psychosis is being injected in
the minds of the Hindu community in Punjab.
I condemn that attitude. =~ They are the mino-
rity. But at the same tim, there is the Sik'h
minority community in other parts of the
country. They live in Madras; 'they live in
Coimbatore; they live in Bombay. They are
everywhere.  They are in Delhi. They are the
minority. Tor the crimes committed by a
few individuals—they may . be hundreds—
The whole community was I butchered.
What have you done? They were butchered in
thousands. ~ They were burnt alive.  Even
women and children were killed. By whom?
That is the big question.  There were many
commisions. PUCL submitted its report as to
who ihe guilty were. Who were the guilty?
This pamphlet was distributed. A
'citizens' commission under Justice. Sikri 'anj
five other eminent pesonalities  "probed
what happened in Delhi, and they reported that
thii was done by a particular political
party.  That i; ihy ruling party, som©

high-up;  what have you done? You
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have not taken any action. On the other hand,
our honourable Prime Minister, Mr. Rajiv
Gandhi, goes to the Red Fort aid speaks on the
birthday of Indira Gandhi saying, "When p big
free falls, 'he earth will shake." Did h, try to
justify the holocaust and carnage which took
place in Delhi? Unless you inject confidence
in the minds of the community how do you et
communal ha'mony? When thousands hav,
been killed, you have so far not prosecuted a
single individual. You may say there is a
Rangana'ha Misra Commission. But what are
its terms of reference? General allegations.
You put th, burden of proof on the shoulders
of ihe victims. That is th, problem. I warn this
Government, don't try ty weaken Barnala. Our
Prime Minister is tempted al times. That ia
why he made that statement in Mizoram”™ "
Yes, I am prepared to speak with the militants,
the terrorists, the dissidents." Then, as usual,
bo somersaulted. Yes. You should pardon rne
f°.r saying so. I wish better sense should
prevail on him. He changed his statement and
said, "No, no. I do not want to speak.". Then
why d'd the Prime Minister make such a
statement in Mizoram? You are only creating
more problems and confusion. That ig why I
warn you. Don't try to weaken Mr. Barnala
and try to gain political capital. (Time Bell).
You are trying to do it. You have not accepted
the version of Mr. Barnala when he was
prepared and said that if the formula was
implemented, forty-five and acres could be
transferred to Haryana in Heu of Chandigarh.
There-fore” before f conclude, I would like to
appeal to all the sections, ihe Sikhs as wel] 1
'he Hindus, to develop communal ha'mony. At
the same- time, I warn the Central
Government, You have bungled on this issue
from the very beginning and you have been
responsible for all these happenings and now
you should try and lake steps to strengthen the
Barnala Government to' face the situation and
cre-aie a better atmosphere there.

THE VICE-CHAIRMAN (SHRI PAWAN
KUMAR BANSAL): Now Mr. Aladi Aruna.

SHRI ALADI
ARUNACHALAM

ARUNA alias V.
(Tamil Nadu):
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Mr. Vice-Cfrairman,' Sir, I want only one or
two clarifications from the honourable
Minister on th© situation that is prevailing in
Punjab ,ow.

The turbulence and turmoil which were
brought under control soon after the signing of
the Punjab accord have once again become
rampant. Th, igh of relief heaved by the
people did not continue even for a few
months. The confidence reposed by th,
popular Government has been shatterred
miserably. Once again we see the reign of
terror in Punjab. Not a day passes without
shooting, looting, murder and blood-shed.
Peace and tranquillity in the State have
become a fairy tale. Terrorists with the support
of the anti-national forces, with the support of
Pakistan and other anti-national elements, ar,
gearing up their anti-national activities and
act, of violence in some of the districts of
Punjab like Amritsar, Kapurthala, Ludhiana
and Firozepur They took over a parti of th,
Golden Tempi© on January, 26 and they
hoisted their so-called national flag and a five-
member Panthic Committee declared the birth
of Khalistan on April 29 from the Golden
Temple. This is the profile of the anti-national
activities of the, terrorists in Punj'ab.

In curbing the violence and arresting the
anti-national activities of the terrorists, though
Mr. Barnala is not successful, with a sense of
gratitude I am reminding the House of the fact
that he is firmly taking action with great
sincerity and honesty. With his limited forces
he has flushed out the .terrorists from the
Golden Temple and without any reservation
he has ordered rounding up of all the terrorists
in Punjab. The results may not be encouraging
or satiisfactory. But his intentions are honest,
his attempt is honest and his execution 's
honest. Though he confronts with the Centre
on certain political matters in maintaining the
law and order and in curbing the anti-national
activities of the terrorists, Mr. Barn'ala has
proved his loyalty to the country. Hundreds of
terrorists have been arrested and imprisoned
under th, National Security Act. Shri Ranjit
Singh, the so-called chief of the Khalistan
armed forces, and Shrj Gur.

724R.S.—90
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mukh Singh, both of whom carried a reward
of one lakh of rupee ¢n their heads, and Shri
Mohan Singh, another important terrorist,
have been killed in an encounter with the
police near Khali-Banam village in Patiala on
July 18. Police and paramilitary forces
launched a greate, and massive offensive
against thei terrorists i, th, Maand area™ the
so-called capital area of Khalistan. It is
reported in the Press that since last October,
217 murders have been committed in Punjab
of which 72 murders were committed int May,
1986 I,, Amritsar, the number of murders is 88,
in Gurdaspur it is 42, in Jullundur jt is 23, i,
Ludhiana it is 18 and in Firozepur it is 16. Sir.
it is say that there are 35 terrorist groups
operating at various centre.;, in Punjab. No
doubt, they are getting training from Pakistan.
Ij js true that inspite of our biggest offensive
we are not able to curb the activities of the
terrorists. All criminal laws have been
exercised against them. Military force has
been called for. Para-military force is always
in operation. Yet the terrorist activities are still
continuing. What is the reason? We must find
out the factual position. They are carrying out
their anti-national activities in the border areas
with support of the People. The other question
comes up consequentially; why do the people
extend their support to the terrorists? The
reason is that certa;, political issues have not
been settled as promised by our national
leaders.

The day after tomorrow, on the 24th,
we are going t, celebrate the first anniver
sary of Punjab Accord. Had Sant I on-
gowal been alive, he would have prefer
red to commit suicide on the same day,
because we have damaged the accord to
that extent. How many times hav, we
changed the dates? How many times have
We fixed the date? Sir, there is no poli
tical acumen, astuteness and ethics in our
dealings. The award passed by Mrs,
Gandhi was duly examined by Justice
Mathew Commission. The finding of the
Mathew Commission was adverse to>
Harvana. Haryana's claim to Abohar and Fazilka
was disregarded in deference tO contieuity clause.
Justice Venkataramiah Commission constituted for
the identification of villages in Punjab to be
transferred
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to Haryana i, lieu f transfer of Chandigarh,
submitted th, report to the Centre that 70,000
aces be transferred from Punjab, but without
identification. So the dispute remained
unsettled. But what is more shameful to
mention is that Haryana which is fighting for
some area in Puniab for years together did not
specify any village in the original claim—
statement. But Sir, on May 29th, two days
before the last day of the Commission,
Haryana submitted an additional statement of
claim befor, the Secretary of the Commission,
claiming 483 villages in Punjab. Because of
this late claim statement, Venkataramiah
Commission submitted the report without
identification of the villages. Consequently,
the Centre appointed Mr. Justice Des*:
Commission only for the identification of
Hindi-speaking villages in Puniab within 18
hours. This is a world record of folishness in
our administration.

Regarding the transfer of Chandigarh to
Punjab, I think the differences have been
considerably reduced. = Now the dispute is
only about the identification of 20000 acres
of land in Punjab. In principle, Mr.
Barnala has agreed to th, transfer. But to
implement the accord the Centre has
unfortunately failed. Even now, I think
Mr. Barnala is cooperating with the
Centre in an honourable way. So there is
a ray of hope and 'a singal of success.
Since Mr. Barnala has agreed to allow
Haryana for keeping its office in
Chandigarh for another five years we must
thank Chief Minister Barnala for his good
gesture. Perhaps it may appear to be an
ordinary thing to some of our friends. But I
hav, to remaind that when Andhra Pradesh
was separated from Tamil Nadu the then
Chief Minister Rajaji did not allow a sinr?l,
day to the Andhra Pradesh Government to
keep its office in Madras. But Mr. Barnala
has allowed the Haryana Government to ,™
its office in Chandigarh for another five
years. Whv I mention all these fbmu«rs fc
hecause Barnala is more accommodating.
He is more sincere  iri settling the issue co
that the poh'ticat climate is verv favourable,
understanding is widened and differences
are narrowed down. Therefore, let IK not
lose the opportunity and we should
transfer .xhan-
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digarh to Punjab without any further delay. It
is the greatest tribute which we can pay to late
Longowal who has sacrificed his life for the
unity and interity of this country. With these
words, I conclude.

SHRI M.S. GURUPADASWAMY
(Karnataka) : Mr. Vice-Chairman, Sir after
hearing a large number of speeches, there is
not much for me to say on this problem. But I
would like to concentrate on two or three
specific issues. These issues have been
mentioned in the statement of the hon.
Minister himself. One is the issue of terrorism
in Punjab. The second is the issue of politcial
settlement and the Accord. The third issue is
the foreign element especially the role of
Pakistan in Punjab.

Sir, let us understand the issue in right
perspective. The Punjab problem is not a
mere law and order problem. It isalay
and order problem emanating from the politics
of Punjab. The main issue is political. The law
and order issue is only incidental,
although it hag assumed-very serious
proportions.  Sir_ the answe, to the problem of
Punjab is to bring about a political settlement.
In other words, it is to implement the Accord, it
is here that we ar, not showing firmness, deter-
mination and the necessary skill needed for
the purpose. It is amazing that  an Accord
was signed to which all the political parties
have agreed. But still it is not
implemented for one reason or  the other and
doubts have cropped up about its
implementation. My friends have
referred to this aspect and some of them hav,
said that the main answer to the problem is to
implement the Accord. Therefore, let Ug
understand that the implementation of the
Accord as soon as possible will solve many
many of the problems facing Puniab. The
Government has failed in this and the Prim/?
Minister has failed more miserably becaus*
some of his statements have created a new
problem. It Has triven scope to detractors,
dissidents ard terrorists to operate.

4 p.M.
The statement of the Prime Minister which

has b-?en denied Tater was most unfortunate.
Sir, I firmly believe that
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there should be an early implementation of
the Accord and that should be done as early as
possible.

Coming to the question to terrorists and terrorism,
Sir, I said the law and order question flows from
the political problem of  Punjab. "While
dealing with the law and order problem one has
to remember that this has to take into
consideration the psychology of the people of
Punjab. 1 agree with Gen. Aurora that the
people of Punjab should be won over, their
hearts should be won over, their minds should be
won over.  We cannot afford the | alienation of
alarge section of our 1ipeople. One  thing
that is  troubling the minorities—I have to
straightaway  j agree with my friends—is that

when the carnage took place in Delhi after
assassination of Indiraji, when the Commission
was set up and  when the report was

submitted, no action wa, taken. Why?  The
Government has still to answer this question.
I would like my friend to answer  this question.
This is working in the minds of a large
number  of Sikhs. Why these double--standards
are being followed by the Central Government?
Sir, for ages, for centuries Sikhs and Hindus
lived together  as brothers. After the partition of
India, it was the Sikh community which saved a
large number of Hindus and Hindu families. Even
today, in Punjab, Sikhs and Hindu live together as
brothers. I still remember, Sir that after
partition, in Pakistan schools and college there
were text-books which taught the students in
Pakistan that Sikhs were tyrants. The Sikh was
described as a tyrant to Pakistani students. The
Pakistanis hated the Sikh community. And the
Sikhs took the odium. But after Ayub Khan
came to power in Pakistan in 1959, things
began to change. Pakistan began to woo the
Sikhs in the border. Sir, now we are
witnessing a situation where some of the extre-
mist Sikhs—the lunatic fringe if I may say
se-—are being trained in Pakistan in the art of
terrorism.  The purpose is to destablise ~ Punjab
and [
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thereby destablise India and to create a law

and order problem, a problem of instability in

this country.

Sir, the Prime Minister the other day told us,
the Leaders of the Opposition, that he has got
direct evidence to show that Pakistan is
training a a large number of Sikhs, We asked
him, "'why not you confront Pakistan with this
evidence?" He said, "yes we have drawn the
attention of the President there. But he has
said that his Government is not involved." Per-
haps, his Government is not involved but other
agencies are involved. I would like the Prime
Minister to tell President Zia that such things
cannot go on if he wants friendship of India,
and they should be made to understand that
training of such hostile elements in Pakistan
will be treated by India as a hostile act, as an
unfriendly act. General Zia has to be told ali
this. Likewise, the Governments of England,
Canada and the U.S.A. where some of the
extremists operate should be toid this thing.
Some of these extremists have got our
passports. We should firstly ask those Govern-
ments to extradite them to India so that they
may be tried here. People with our passports
are operating on foreign soil. But the action of
this Government is ineffective to get them
back here for trying them. I would like the
Government of India to exercise its diplomatic
and political pre-sure on these Governments to
see that such elements are brought to book.

Sir, talking of the law and order may I say
that certain things are necessary. Firstly, the
police force in Punjab should be restructured,
streamlined and strengthened. I know some
efforts have been made to restructure the
pffice force there. That is not enough. We
should talk to Barnala. It is very necessary
that efforts are made to streamline and
strengthen and restructure the law and order
machinery there. It is at present demoralised,
paralysed. Such a situation should not be there
in future. How long can we have para military
forces on soil of Punjab. It can be for a
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year or two. It cannot be for ever. Ultimately,
it is the police force, it is the law and order
machinery there which has to take over. It is
they who have to maintain peace and order.
Therefore, Sir, it is urgently necessary that
steps are taken to restructure and streamline
the police force in Punjab.

Sir, lastly I would like to say that I do not
like any time-limit to be placed on
commissions. We have had enough of these
things already. But it is very necessary to see
that the commission, the Desai Commission,
should finish its work as early as possible. We
have seen that already much of the time has
been wasted. I do not want to comment on
these commissions. My friends have already
commented and adverse comments have been
made. | want to avoid those comments. I want
this commission to finish its work as early as
possible. In this task the co-operation of the
Chief Minister of Punjab is very necessary.
Sir, Barnala is in very great difficulty. He is
facing a tough situation. It has been made out
by my friends here. But I want the Central
Government to give its full support and co-
operation to the Government of Punjab, to the
Chief Minister of Punjab in particular. {Time
bell rings) In this cantext may I say why
Akalis got divided, I want to know. That is
creating a situation in Punjab. Whether the
Akalis should unite o, not, it is their concern, |
do not want to argue here. But Why this thing
has happened? Lastly, Sir, because of lack of
time I am saying this, as a citizen of India I
feel strongly that religion should be taken
away from politics. It is high time that it
should apply to all of us. We have mixed up
religion, caste, creed in politics too much. That
has been ruining our country. That has been
ruining our society and our public life.

(Interruptions)

SHRI HARVENDRA SINGH HANSPAL
(fNmjab): Ask Akali Dal about it.
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SHRI M. S. GURUPADASWAMY:
I speak to all, I think. That includes Akalis
also. And in the context of Akalis, I have said
this. Religion should be separated from
politics and should not be mixed up.

AN HON. MEMBER: Don't mix all the
parties here.

SHRI M. S. GURUPADHASWAMY:
When I say this, I say that it should apply to
all. We have already suffered; the country has
suffered; our society has been divided and
sub-divided and fragmented on the basis of
religion, caste and creed and i, is high time
that we eschew religion from politics.
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SHRI SUSHIL CHAND MOHUNTA: Sir,
from whichever angle you may have a look at
the problem, in whatever manner you may
like to solve it, one thing is clear that the
Punjab accord has proved to be a still-born
child. It died before it was born. This Punjab
accord has met the fate which it deserved. 1
knew I am making a statement today which
most of the Opposition parties would not re-
lish. But let me put things straight.
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The Punjab accord deals with certain items
which concern another State, the State of
Haryana. To some extent it impinges upon the
rights of the State of Rajasthan also. What can
an accord have a meaning in which
Governments and the people's representatives
of these two States are not parties? There
could be no agreement. Under the law there is
no agree-men'. No agreement has any sanctity
whatsoever; if at all there is sanctity, it may be
for Sant Longowal and the Akali Party; it may
have sanctity for the Central Government, but
not for the States of Haryana or Rajasthan. So,
to that extent, this accord has met : hud any
doubt about it. Even in my first speech in
Parliament I had expressed my doubt if this
accord could have any legs.

Now, most of the speakers have mixed two
problems relating to Punjab to which this call
attention motion refers first is the terrorist
activties in Punjab the lawlessness, the killings
o/ Innocent people in Punjab. That ili a matter
not at all concerned or connected in any way
with the implementation of the accord. Acts of
terrorism in Punjab are correlated with it. I can
assure you, Mr. Vice-Chairnun, that Sant
Longowal would not have met that fate if the
people of punjrb had thought that the Punjab
aceord was the panacea for the evils; Sant
Longowal would not have been assassir ated.
Therefore, even till to-day, whenever
Chandigarh is to be transferred to Punjab, we
find a spate of terrorist activities emanating
from Puniab. Can we say that the people of
Pun; ab are really interested in the transf ei of
Chandigarh to Punjab? On the contrary, last
time | visited Chandiearh and there were
voices heared that the Akali Party itself wni
having the second thought about transfer of
Ch'andigarh. Probably they thought that they
can leave Chandigarh if they are given Rs. 200
crores and 70.000 acres of land from Haryana.
Chandigarh is not the bone of contention.
Implementation of the accord and dealing
with terrorism
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should be kept separate. When we look at it,
we know that one is not connected with the
another. Terrorism in Punjab should be dealt
with a strong, firm and iron hand. What is
happening in the districts of Amritsar,
Gurdaspur and Ferozepur? You will not be
able to deal with the situation by soft methods.
The police in Punjab have failed. The Punjab
Government has completely failed. The only
method by which you can bring in normalcy,
bring in order in those areas is by deployment
of the army. I am really surprised. I have
heard speakers over here advocating that the
deployment of the army would not help in
dealing with the situation. I wonder. They also
gave the argument that the Blue Star
Operation should not have been undertaken. I
would like to ask the hon. Minister. What are
his views about it?, Does he still justify this or
they have second thoughts over it? After all, if
Blue Star Operation can be justified, then, the
deployment of the army today in these areas
can also be justified. Unless strong and firm
steps are taken in Punjab, terrorism cannot be
controlled. Transfer of Chandigarh is not co-
related or connected with terrorism.

There is another point which I would like
to make in regard to the transfer of
Chandigarh, Chandigarh is a city, vibrant city,
with a population of five lakh people and it
has been a Union Territory for a long period.
People in Chandigarh put this question. They
pointedly ask this question. If the fate of the
whole area of Abohar and Fazilka could be
decided by the census taken in a small village
of 2,000 acres, with a population of 4,000,
which is linguistically different from Abohar
and Fazilka, if the census taken in a small
village of 2,000 acres could decide the fate of
an area —Abohar and Fazilka—of 4 lakh
acres, whose population is totally different in
language and culture from the rest of Punjab,
if that one small little village could decide the
fate of Abohar and Fazilka, how can we
decide
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the fate of Chandigarh today? How can we
decide the f"° of Chandigarh which has a
population of more than five lakh people? The
question is, why can't a census be taken in Chan-
digarh so that the people of the city can decide
where they want to go? I would warn the
Government. You ' cannot, at this time, throw
the people of Chandigarh into the hand of the
terrorists. Tocfay, Punjab is boiling with
terrorism. Murders, arson, rape and the killing of
innocent people is going on, Chandigarh is
peaceful. How can you force the people of
Chandigarh to surrender and how can

you expose them to acts of terrorism?

[The Vice-Chairman (Shri M. P.Kan \
staik) in the Chair]

It is totally unjust. We should have second
thoughts over it. I do not think this Government
has ever been serious about the sanctity of any
accord. Had it been so, they would have
implemented the 1970 award. The 1970 award, in
regard to the transfer of Chandigarh to Punjab
and the transfer of Abohar and Fazilka to
Haryana, is still to be implemented; this has not
been implemented. This award has been damned.
Then, there was the 1976 water agreement. Till \
today, this lias not been implemented and this has
also been damned. In the case of the SYL canal,
which was to be constructed in 1976, when the
present Chief Minister of Haryana, Mr. Bansi
Lal, was the Defence Min- j ister at the Centre,
which was proposed to be completed in the
shortest possible time, is still languishing. How
can the Central Government say that they will be
able to do justice? How can the Central
Government say that they are concerned about
the sancity of awards? What happened to the
1981 agreement, leaving aside everything else?,
The 1981 agreement was signed between the
Chief Minister of Punjab, Shri Darbara Singh
then, the hon. Member who is sitting here, the
Chief Minister of Rajasthan I and the Chief
Minister of Haryana, '
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when Shrimati Indira Gandhi was the Prime
Minister. What happened to the sanctity of
this agreement? Everything steam-rollered.
There is no sanctity about any agreement.
What difference does it make if this accord
also meets the sam, fate? We know for certain
that—this accord is absolutely unjust as far as
the interests of Haryana are concerned. You
just want to take away Chandigarh from us
and give it to Punjab and you say we will be
compensated by Abohar and Fazilka. Now the
Mathew Commission said that the only area
which they can award to, Haryana in lieu of
Chandigarh is Abohar and Fazilka. Abohar
and Fazilka I cannot give under the award.
Because of the tight wording of the language
of the accord I cannot decide the fate as to
which area will go to Haryana in lieu of
Chandigarh. This is Mathew Commission's
writing. And then what did the
VenkatramaiatT Commission say? These are
the words of the Commission itself that you
cannot compensate Haryana by an area which
will automatically go to Haryana in lieu of the
Punjabi-speaking areas which are to be given
to Punjab. The accord has two aspects. The
first is, that Chandigarh be given to Punjab
and in lieu of Chandigarh certain areas be
given to Haryana. The other aspect is, that the
Punjabi-speaking areas in Haryana be given t,
Punjab and in return HTndi-speaking areas in
Punjab be given to Haryana. These are two
separate things altogether. You cannot overlap
the other. You cannot say that we will give
this portion in lieu of Chandigarh and this
particular area out of the Hindi-speaking areas
will be given "in lieu of the Punjabi-Speaking
areas. You look at the conditions. You will
laugh over fhem. The language of the accord
itself damns the accord.

Now, about the tribunal, what is this water
tribunal? The 1976 award was made under
section 78 of the Punjab Reorganisation Act
which provides that if the States of Punjab
and Haryana cannot agree to the allocation of
water between themselves the
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(Central Government will after a period
oi two years intervene and finally de
cide the issue. Under section 78 the
Central Government decided the issue
because Haryana and Punjab  could
not decide the distribution of water
between the two. Under section 78
of the Punjab Reorganisation Act it
was decided that Punjab will get 3.5
MAF, Haryana will get 3.5 MAF and a
water channel or water link known as
SYL would be constructed.  What
happened to  that?  Till today this
award given under section 78 has not

been revoked.  What about the
1981 solemn agreement between the
three State Chief Ministers of three
States and th, Indian Government?

That agreement till today has not been
revoked. How can this tribunal sit?

This tribunal is supposed to be an
inter-State river water dispute  tribunal
set up under the Inter-State River
Water  Disputes Act. It is really sur
prising. The dispute or the issue
between Punfab and Haryana today
is not inter-State at all. We were one
State. The whole water was alloca
ted to the erstwhile State of Punj'ab.
Punjab was trifurcated into  three
States Himachal Pradesh, Punjab and
Haryana and we are only de

manding our share of water because
of the trifurcation. It is not an inter-
State dispute at all. it is a division of
assets between the two separating
States. How can this problem be
brought under the Inter-State  River
Water Disputes Act? It cannot. There
fore; th, whole approach towards
the problem is wrong. Finally, I would
like to refer to the last meeting with

the hon. Home Minister.  He had
ecalled alU the opposition parties.
Fortunately or unfortunately, 1 was

present there for a limited time. There

I had mentioned  about the rally
which was  attended to by more than
a lakh of people and in Delhi more
than 25000 people were arrested. We
have held a complete Haryana Bandh
where not a bird fluttered or flocked.
There was not even a sound of vehi

cle on the road, no wheel turned its
spokes, no traffic whatsoever and no
shop was opened. After that we held
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a samast Haryana Bandh at Jind

where more than 25 lakh people from
Haryana were present. Was it not a
sufficient proof that th, people of Har
yana are also concerned about what
is happening all around? Did the Cen
tral Government ever think that there
are some people in Haryana who
should at least be called and apprised
of the problem? Should we not be as
ked? Are we some people who are dis
loyal or anti-national? If we are rais-
sing a voice for our own interest, for
the interest of Haryana, should we not
be asked what our problem is? Is tha
way in which Punjab people are in
dulging in terrorism the only way to
shake the Centre and make them hear
you. I am very sorry to say this be
cause we have resorted to peaceful
methods, there is no reason why we
should be ignored. Don't force the
people of Haryana to go the Punjab
way. It is a very sensitive issue. It is
not too late, Mr. Home Minister. You
must give an answer to this query
which 1 am raising: why the people
of Haryana have been ignored till to
day? Why no one as representative of

people of Haryana was made
signatory  to any agreement
concerning the interests of Haryana?

Why till today the peaple of the San-garh. But
may lask what is the cal-their popularity
and proved that the people of Haryana are
solidly behind them, or are for the
demands that they are raising, have not been
invited and asked what the trouble is. I am
thankful to the Members, even from the
Opposition side, who have been graceful
and kind to give us 45,000 acres of land
in lieu of Chandigarh. But may I ask. what is
the cai culation behind it? What is the basi: on
which the Venkataramiah Com mission
came to the figure of 45,00 or 70,000? I
really do not understand whether there is any
formula behin it. He says, 4 lakh acres were
to com of Abohar and Fazilka areas, but sinc
Fazilka and Abohar cannot be give to
Haryana and Chandigarh consis of about
15,000 acre of land, i divide 4 and odd
lakh by four and comes to 70,000 and which
1 give
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Haryana. Even the calculation, the
divider, every thing is  wrong. How
has 70,800 acres been arrhfcd at, 1
fail to wunders'end. We do mnot ask for
any charity. We ar, not beggars. We
are claiming our right. Don't give us
what is not due to wus. But don't take

"ay from us what is due t, us. Talk
to us, ask us what the problem is. I
can tell you we are loyal W, are sec
ond to none in loyalty. We will always
be prepared to face sacrifice of the greatest
of our interests if ever we come to know
that our demands sland in the
way of the integrity of this
country. We  will never  run

away. But at the same time, please don't sacrifice us gy =iy

at the alter of terrorist activities of Punjab.
Thank you, Sir.
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SHRI GHULAM RASOOL MATTO
(Jammu and  Kashmir): Mr.  Vice-
Chairman, Sir, [ have always been
saying that we in Jammu and Kashmir
have vested interests in peace in Pun
jab. Not only that our tourist traffic
is completely dependent upon Punjab.

Our vegetables, eggs and other commo
dities also come from Punjab. My only
request to the hon. Home Minister
would be to assure us on one or two
points. Many things hav, been stated
as to what happened in Pun. ab and
what has been done so far. But I would
like him to assure the House that he
would pers: his effort to each
an agreement anj se, that the Punjab Accord is
implemented in full. This assurance is very
much necessary in order to assuage the
feelings or doubts in 'he minds of the people
that this Accord is dead. This assurance is
highly needed in the interest of the integrity of
the country.

Th: s inl that I wouM like to
bring to his kind ,otice is that a lot has been
said about difference between 70,000 acres
and 45,000 acres and the negotiations that are
going on between the Central Government
and the Punjab Government. I am inclined to
agree to the Resolution passed by the "BJP
executive two or three days back at Gwalior
that point No. 7.2 and 7.4 may be
amalgamated and certain adjudication could
be done on the territorial dispute so that this
problem is solved for all times to come.
Tomorrow Jus-
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tice Desai may give some interpretation on
point No. 7.2 and 7.4 and some other authority
may give some other interpretation on these
points. Therefore, 7.2 and 7.24 may be
amalgamated and a way may be formed that a
Joint Commission on territorial issue should
give the verdict so that this problem is 1 again
say tha® on my behalf and on behalf of the
people of Jamma and Kashmir, I extend my
wholehearted support to the Government of
India s accord 'and want 'hat ™y sh j presevere
in seeing to it that this accord is impleme
.Ued'in letter and spirit. Thank you.

SHRI BUTA SINGH: Mr. Vice-Chair
man Sir, this is yet another opportu-
" rmeto expressmy grateful

thanks to all th, Members who took part in
today's discussion on a very very serious issue,
an issue of national importaace facing the
Punjab today. Shri Advaniji rightly pointed out
the four major issues contained in the Car-ling
Attention  Notice which he gave today
alongwith his o'her distinguished colleagues.
Sir, the four major issues are: (1) they have
put it  non-implementation of the Punjab
Accord. I will put it implementation of the
Punjab Accord, (2) terrorist activities, (3) com-
plicity ~ with foreign powers and migration of
the people and (4) the steps taken by the
Government to combat the situation created by
the terrorists in Punjab. Also he has asked
three questions and his questions are only
the repetition of the resolution passed by <he
BJP in a recent conference. He ha, pleaded for
th, deployment (f army. Sir, this question was
raised in the Consultative Committee also. [
had the occasion to react to that quesion. Sir, the
border State of Punjab has a peculiar situation.
During the last five years, it has been
badly stricken with violence, blood shed,
communal hatred and things like that. General
Aurora mentioned in the most  uncharitable
terms the role played by the army in Punjab
which was the least I could, expect from a
General of the Indian army of which he had the
honour to preside over a section of the
Army. Also I was pained that General Aurora
whose stature should have risen after
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becoming the Member of Parliament
at least have been in his remarks, add
ressing only one particular community.
I thought perhaps, now, after coming
to this forum he <rin have a wider ap
proach to the issues which are facing
the nation. Sir, J am not very much
aware whether he is a member of the
Akali Dal Party or not because he has
his own organization. Whether he has
resigned from the organization or was
he speaking as a spokesman of the
Akali Dal party to which he has the
honour to represent here. He said a
few things quite incoherent of what the
Akali Dal has said and of what he has
been advocating as the leader of the
forum. Therefore. Sir, I think, as re
presentative of the Akali Dal party.
General Aurora must consult the lead
ers of his party before placing his
views or he should qualify that these
are his views as Chairman of the Sikh
Forum and not of the Akali Dal Party.
Having done that, Sir, he paid lefthan-
ded compliments to our central forces
who have done remarkable job in the
past fortnight or 20 days. But he fail
ed even to appreciate the leadership
provided by Mr. Ribeiro. I can only
imagine the position if a General was
in his place. He got the plaudits of the
world for what happened in Bangla
desh. Although it was the outcome of
the labour and the sacrifice of the
Indian  army, Gen. Aurora always
stands out to share all the plaudits. But when
it comes to Ribeiro, he says "odd man
Ribeiro". Sir, what has been tackled in the
borders of Punjab is something which we
cannot realise sitting outside Punjab. It is a
very very serious siutation. You have to
operate in the thickest of the population
among the people and isolate the terrorists
who are being given shelter by people who
have very high and very respectable places in
the society. They are sheltered, they are given
supplies, they are given all kinds of assistance
by very very influential people. You must
have reacT'in the press that some of the highly
placed politicians in Punjab have been found

colluding with these forces which are working
against the country, which are killing innocent
people in the bor-
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der areas. They have to discharge that onerous
task, a most difficult job among the civilian
population. To save one particular family in a
village, yoa have realiy to put yourself in a
very Very difficult position. The nerves of the
jawans, whether they belong to the CRPF or
the BSF or the Punjab Police, are on test and
they are doing a very delicate job. They are
isolating the extremists, the terrorists, and
they have been dealt with very severely. If
you were to look at the situation that prevailed
about a month back in that particular area,
whether it was Gurdaspur or Amritsar or
Firozpur or Kapurthala, people were saying
openly'— and you could yourself see—that
there was no Government. Now in that area, at
least there is a sense, there is a feeling among
the people that there is a Government. Sir,
deployment of the army is so simple. You just
have to ask the Army Headquarters and it is
there. But, Sir, the situation on the ground is
not that simple. Therefore, that has to be kept
in mind. I am. not on any technical ground,
whether the State Government asks for it or
not, because our concern is to save 'he lives
and properties of the people of Punjab, the
people of India. Therefore, as I said in the
Consultative Committee—I am prepared to
repeat it here also—our options are not closed.
We have to see which method, which way is
mor, effective. As Shri Advani said, the
touchstone of the whole exercise, whether it is
the accord or the Government in Punjab or the
Government of India or the forces operating in
thai area, whethe"? it is the army or the CRPF
or the paramilitary forces, is whether we are in
a position to restore the confidence in rhe
mind, of the people that their properties are
safe and their lives are safe, they can operate
freely and they can live in peace. That is the
touchstone. My assessment of the situation
is—and it is borne out by facts; I am not here
today to disclose all that we have done and
how we have done; but I am sure the House
will broadly agree—that the exercises
undertaken by the Central forces with the
cooperation, with the involvement of the
Punjab Government have yielded
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results. And we cannot say that we can
throw away everything and tell the army
people to come in that area. Sir, we are also
not complacent, as Advaniji has said.
Complacency perhaps is the biggest enemy
that anybody in charge of a situation can have.
We, the Government of India, have been
telling Barnalaji also that there should be no
laxity in the operation and keeping up the
pressure, the physical pressure on the anti-
national forces is the only check which can
establish peace in that area. Sir, we had the
opportunity of meeting those unfortunate
brothers and sisters who have come out
of Punjab. Shri Advani also met
them.  Shri Vajpayee must have met them.
Many honourable Members must have gone
and seen them. Their misery is a difficult
thing to explain— their tales of woe, their
harrowing tales of suffering. It was very,
very saddening to see our own kith and kin
leaving their places in terror. But this is exactly
the situation, as Shri Bhandare, Sardar Darbara
Singhji and my friend, Pachouri, mentioned,
that the enemies of the country want. They
want that the population must be forced to
leave one part of the country to another. There
are families moving from other States also to
Punjab. This is what  they want,
unfortunately. Most of my distinguished
colleagues emphasised, one after the other,
that Bamala Government must be helped.
Yes, by all means. Butwe also expect that
Barnala Government, his party, his party
workers, must be very clear on some of the
fundamental  things which the people of the
country expect them to do. They want that
everyone and especially those in power in Pun-
jab, should place the country at the top of
every interest that they have. There positions,
ministerial positions, MLAs, everything, can
wait. The interests of th, country cannot
wait. Therefore, when they do certain
things, which go only for certain sections of
society—for example, thera have been
advertisements appearing in the national
dailies inviting people of a particular
community to come to
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Punjab, making special  arrangement™®
for their rehabilitation"—what  message

does it send across the sections of so
ciety? Even then, we have been help,
ing the Punjab Government headed
by Shri Barnala because he has shown

at least that he- has the courage of
conviction, whether it was inside tha
Golden Temple or itis on the i
areas; he has shown the interests ot

the country as the first and foremost.

And we will continue to support Bar
nala  Government. =~ What is lacking is
this. Honourable Members know the
circumstances under which the Accord

was signed, what the background of
the Accord was. Punjab was bleeding,
at that time there came a great leader
by the name Sant Harcharan Singhji
Longowal, who sacrificed his life. He
knew it while coming to sign the Ac
cord.  Similarly, another great leader
came, the young Prime Minister oi
India. He knew that the interests of tha
country were higher than the interests
of the party. Both of them went ahead
with a scheme of things called tha
Memorandum of Settlement on Punjab.
And that Memorandum of Settlement
was put on paper. Unfortunately,
most of my distinguished colleagues
have criticised commission after com
mission. What can I do? You read any
clause of the Memorandum. It ends in
a commijssion. Commission- are not
coming" out of my protfolio. Commis
sions are mentioned in the Accord it
self. Look at the number of commis
sions stipulated in the Accord. Clause

3: Ranganathan Commission; Clause 7'
Chandigarh Commission; 7.2:  Chandi
garh Commission; 7.4: another Comr
mission; 8.2: Sarkaria Commission;
9.1: Tribunal-—another Commission.

So, this whole Accord is full of com
missions. Perhaps at that time it was
felt that  was the best ,ay out..
(Interruptions).  This is something
which I am reading out of the document; I am
not reading out of my turban. Mr. Vice-
Chairman, Sir,. . (Interrupions),

THE VICE-CAIRMAN (SHRI M. R.
KAUSHIK): You continue.

SHRI BUTA SINGH : Sir, after a full day
of very very tense moments, if my honourable
colleague does not.
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rant to be a little light, then I am sor-I".

Sir, the e Commissions are the by-iroducts of tne
accord itself, perhaps Dgically, because the Akali
leadership /anted that they should not agree to o
many things straight away and they ranted
something behind which they :ould agree because,
unfortunately, is Darbara  Singhji rightly
mentioned, t is this very leadership of the Akali
Party which has driven a particular community to
such an extent that now it is difficult even for
them to send their message down. What has been
happening in Amritsar? This is the perpetuation of
a propaganda which was systematically carried on
with the unlimited resources of the Golden
Temple and the other gurudwaras. The people of
that particular community were addressed three
times a day and every time hatred and division on
communal lines were beTrig" preached. Now it is
too late in the day even for those who used to call
themselves as moderates to do anything, and I
entirely agree with Darbara Singhji that it is very
very difficult to find out who is a moderate and
who is an extremist and it is very very difficult to
brand him. It can just be a difference of degree
only. But here is a leader, Mr. Surjit Singh
Barnala, who was an able licutenant of Sant
Harchand Singhji Longowal, and he came forward
and he has a team of people with him who are at
the moment controlling. There are certain people
even in his Cabinet. Today, you must have read in
the papers that some of his Cabinet colleagues
have given certain statements to the Press which
are not in keeping with trie spirit in which
Barnalaji wants to tackle or he is tackling the
problem of Punjab terrorists. But, Sir, the
honourable Members wanted that we should help
Barnalaji. Yes, to an extent we are helping
Barnalaji. But we cannot tell Barnalaji how to run
the Akali Party. It is his job to see that the Akalis
become of one mind, that they serve the national
interests as compared to the parochial interests of
their own constituencies, of their own areas and of
their own people. Sir, it was only after myself and
my col- 1
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league, Shri Gnulam JN abl Azad visited
some of the affected areas in the border sector
of Punjab that some of the Ministers and the
Chief Minister and.-others went to those areas
and it was only after the honourable Prime
Minister expressed his concern and showed
his determination that things started picking
up.

Now, Sir, as I mentioned earlier, we have
been able to achieve certain results in Punjab.
We will not relax, but we will strengthen
further. Sir, this House is supreme, and
Parliament is always supreme and it can al-
ways guide us and it can always direct us. But
let us take the cooperation of the local
Government there, the democratically-elected
Government there. They are co-operating and
we want to take their co-operation and with
their co-operation we want to handle this
menace on the border.

Sir, there are certain other points raised by
Shri Advani and most of my other colleagues
about the White Paper and the Pakistani
connivance with the terrorists. Much has been
said from both the sides and my distinguished
colleague, the Minister for External Affairs,
made a very elaborate statement on this issue
and I do not want to elaborate further on that.
And, Sir, our honourable Prime Minister,
while putting off his visit to Pakistan, also said
that such exchange of visits—this is what ap-
peared in the Press—should promote good
neighbourly relations. But he felt that these
good neighbourly relations are not being
promoted by Pakistan and, therefore, the visit
was called off. What does it show? That shows
that we. are not at all prepared to listen to all
the excuses that are being advanced by that
country when that question is put to them that
they are encouraging the anti-Indian terrorists
and the extremists who are indulging in this
kind of things which is harmful not only to our
own country—we are capable of tackling it
and we will tackle it— but to them also. They
should realise this.

Much has been made about the hon. Prime
Minister's remarks at Aizawal. But I think
everything has been cleared.
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I do not need again to clarify what has been
clarified most authoritatively by the hon.
Prime Minister. But, Sir, there are two ways.
We have been often charged by my
distinguished colleague, Mr. Mohunta— he is
enjoying his sleep —(Interruptions)—that we
are taking decisions which are not strictly in
conformity with democratic norms. There
cannot be a bigger democrat than the hon.
Prime Minister who has said that we are
willing to talk to those elements who conform
to the Constitution of India, who believe in
the peaceful methods for achieving their aims,
whether they are political, social or economic.
I think, Sir, this is a general remark which
should have been appre-
ciated

by all the political parties. i

SHRI BUTA SINGH: Sir, I am mostf
amused that Mr. Gopalsamy finds fault—I am
sure he was only trying to score a point on
me... (Interruptions) Yes, I can yield to you.
But certainly on these basic issues it has been
clearly established that true democratic
traditions set in this country by Pt. Jawaharlal
Nehru, Bapuji Gandhi and Smt. Indira Gandhi
are being carried on with double vigour and
zeal by Shri Rajiv Gandhi and we will not
budge an inch from these democratic
traditions from any quarter.

About the migrants, I started by saying ihat it
js very, very difficult for one to leave his house
especially in places where they have lived for
generations. And, Sir, this i an artificial divide
between rhe Hindus and Sikhs, and I for one
Cannot for a moment entertain this idea that they|
are different. It is just like saying that the tree is
different, leaves are diffedent, flowers arg
different and the fruits are different. There ar{
certain flowers, the colour of which is different
from the leaves But it does not mean that they do
noi belong to that tree. Sir, the Sikhis,, which
was, | should say, the most progressive and the
latest reforms in the Hindu religion, i; now under
an attack. Was it not the sacrifice of the 1
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Sttkh Gurus and Sikh heroes which gave a
sense (f realisation to the Indians. If you
realiy make , Careful study of Sri Guru
Granth Saheb, j[ ;s nothing but the rich
heritage, ancient India, culture, of Hindustan
which has been written in the most simple
folk language. I can profess to know a little
bit more °f the Vedas t'han Pandit Vajpayeeji
because I learnt it from Guru Granth Saheb in
my own language. I could not read Sanskrit
which he has the privilege. Where is the diffe-
rence? So, this divide is artificial. 1 wish Gen.
Aurora were here; he could also listen certain
things which, because of his preoccupation
with the Army, were denied to him.
(Interruptions) Sir, this is an 'artificial divide.
It is brought out only by the enemies of the
Indian culture, the enemies of India It can
never stand the test of time. The Sikhs have
always stood for fee protection (f ™e country,
for the protection of the under-dogs. Their
history is full of sacrifices. I need not repeat
those things here. I can tell you that this
divide is very artificial. It is said that posters
are pasted outside the house of the minority
community in Punjab Yes. Tney are the
enemies of the country. But why certain other
organisations are trying to copy those enemies
of the countries? The posters are appearing in
Delhi. Why should they do it? If on, is bad,
does it mean that the other must also g,p bad?
Therefore, these things should go. We are one
people and nobody can divid, us on
communal or religious lines. Once we are
united, nobody ca, touch India. What are
these small neighbouring countries? We are
not threatened by thes, countries

Shri Advani Ji asked about migrants. Yes,
of late, their outflow from Punjab has
lessened, I took the hon. Chief Minister of
Punjab with me. We met them. We also met
those people who are not at all prepared to go
back. They narrated some of the incidents and
circumstances under which they had to leave.
They named persons and places. I impressed
upon the Chief Minister to go back and mak,
a thorough investigation into ,Il the things
that were relattd to him by the people from
Punjab. He promised that he would look into
itand he would see that the
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gnilty are punished. Their fear is genuine and
well-placed. They say that until the eonditions
‘are created in Punjab in which tfiey can go
back  and live in  their houses, they
cannot go. There are about 40 families. I met
them. They are from ©urdaspur. They said that
if I could assure them that i would  protect
linens ¢hey would g° back tomorrow. The next
day, these 40 families went back. We m'ade
arrangements for their return and safety in
their houses. The Central Forces are keeping ,
vigil. We have deployed these forces ,il along
the border jn Districts Gurdaspur,  Amritsar
and Feroz-pur. The forces are equipped with
the latest methods of  communication. The
police stations have also been activised. There
iy 'an understanding between the Central
Forces  and the  Punjab Police. We ' are
getting full cooperation. Thereiore, I would
appeal to the hon. House that we should ,°t
disturb those who are handling this most
difficult situation in Punjab by some of the
remarks that were made either in this House or
in 'he other House. We must encourage
them and estrengthen those elements
amongst the Akalis who have come out to
associate themselves with the feelings of the
nation. Let us encourage them. Let us not
Tepeat what has happened in the past.

Sir, I need not dwell upon those points
which have been mentioned by my hon.
friends about the transfer of Chandigarh and
'about 7.2 and 7.4. I m%y be allowed to read
7.2 from the document which is ca'led the
Memorandum of Settlement. 1 want t,
highlight only one small point which will set
at rest the Resolution passed by the BJP about
7.2 and 7.4. Now, let us understand what ig
mentioned ™ 7.2 of the Memorandum. 7.2
says;

"It has always been maintained by
Sh'imati Indira Gandhi that when
Chandigarh is to go to Punjab, ,om© Hindi-
speaking teirritories i, Punjab will go to
Haryana. A Commission will be constituted
to determine the specific Hindi-speaking
areas of Punjab which should go to Haryana
in lieu ol Chandigarh." It is mentioned in the
same paragraph:

'"The work of the Commission wil be
limited to this aspect and will ~ be 724
RS—10.
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distinct from the general boundary claim
which the other Commission referred to in
7.4 will handle."

Now it is , clear distinction. What yo* can
do under 7.2, you cannot do under 7.4. What
you have to do under 7.4, cannot be covered
by 7.2. This distinction must be borne in
mind because it ie given in the Memorandum
of Settlement. How ean we do it, Sir, unless
of course, all those who signed the
Memorandum— Haryana. Punjab and the
Central Government—agree? The three
parties—Haryima, Punjab and the Central
Government...

SHRI LAL K. ADVANI; Haryana was not
involved in this.

SHRI BUTA SINGH: No. They passed ,
Resolution. Their Assembly passed a
Resolution. Their ruling party passed a
Resolution. For that matter, Rajasthan, this
House and the other House also passed
Resolutions. They approved this Accord.
{Interruptions)

SHRI SUSHIL CHAND MOHUNTA;
Sir, I just want tO....

SHRI BUTA SINGH: Sir, I am purposely
avoiding Shrj Mohunta's reference* because
not only they were uncharitable but they were
in bad taste also He said that they saw to it
that no sound is heard on the road. Is that the
way you want to run the democracy in the
country? fit what way are you different, from
those terrorists then, I want t, ask you.

SHRI SUSHIL CHAND MOHUNTA: It
was a complete protest by th.:? people of
Haryana against what you are doing.

SHRI BUTA SINGH; No, no. Mohuntaji,
you want to get with the help of a lathi which
the others are doing with the help of a
stengun. There is no diffe-* rence. Your
method is the same,

SHRI SUSHIL CHAND MOHUNTA: No.

SHRI BUTA SINGH: You cut a number of
trees. You burnt the buses. You put the who!c
of Haryana,' not only Haryana but the rest of
the country also into difficulty because the GT
road is passing through Haryana. My
goodness! tbt things that you have done are
new here better than what the Punjab terrorists
ar*
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doing. Thereiore, Sir, let us not vie
With ihoo* Let us eschew violence in

whichever from it comes whether it comes
from Ue- Sangharsh Samiti or it comes
from what is called the Panch Member
Committee. It U the same thing.
Violence i» violence. Therefore, we have to
see that our social life is free from Yiolence.
Whatever we havo to do, we do with the
involvement of the people, through consensus,
by negotiation and by adhering to the laudable
principles which, have been enumerated for us
by the Father of the Nation, by the makers of
the Constitution of India. That i; what is more
important for us. It is only when We work
under those high principles that thig country
can remain united, that we caa make some
progress, that we can alleviate poverty, that
we can serve our people better. And any
deviation from that line, Sir, will finish this
country. This is the m&i-age I want to send
across the countiy,

SHRI GURUDAS DAS GUPTA; Are you
going to convene that meeting I mentioned?
Are you going to inciude new \ mem'wrs?

SHRI BUTA SINGH; About that Commit
ee, the matter is receiving the attention of the
hon. Prime Minister. We have already called a
meeting of the National Integration Council. I
am sure he will give his thought. And this will
be a useful forum On which Advaniji did not
like to serve. I would still appeal to Advaniji
that his participat'on we va“e.

THE REPEALING AND AMENDING
BILL, 1986

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H. R. BHARDWAJ): Sir. T bes to move for
leave to introduce a Bill to repeal certain
enactments and to amend certain other
enactments.

The question was put and the motion was
adopted.

SHRI H. R. BHARDWAJ: SK. I »n-,
troduce the Kill.
THE VICE-CHAIRMAN (SHRI

M. P. KAUSHIK); I want to just in-
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form the House that Social Mentions will be
taken up after the consideration ot the
Electruuy Bill.

SOME HON. MEMBERS: No, no.

SHRI LAL K. ADVANI (Madhya
ftadesh): Sir, afrer all, if there had been no
Calling Aattention, Special Mentiont would
have come first of all. Eearlki special
mentions came before call attentions.
Subsequently we have agreed to the change
that if there is CaHing Attention then the
Special Mentions would follow the Calling
Attention. Now if the Special Mentions are to
come after the Legislative business, it is
totally wrong.

SHRI V. GOPALSAMY (Tamil Nadu);
That is the established practice of the House.
You should not change it.

(Interruptions)

SHRI LAL K. ADVANI: This wlil b* a
violation of th, esfabi'shed practice. W, have
never agreed to it.

Waaty wf sAew W T Wl
& 90T @17 g g 9 ... (ZEuw)
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M wWew wIT wgT W 1wy I
% faa & am fag S . . (sedy)
;‘:‘:? Ty . (EYTT) gurer fagv =gt
B |

SHRI K. MOHANAN (Keraia);

SHRI M.S. GURUPADASWAMY
(Karnataka): No, no. {Interruptions)

it ety et : 7w Bt @ @
g % g fer o e o, =

No, no.

SHRI M. S. GURUPADASWAMY:
Sir, I think my friend is aware...



